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LEGISLATIVE ASSEMBLY. 
Wednesday, 8th February, 1928. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. . ~. 

MEMBER SWORN: 

Mr. Satyendra Nath Roy, M.L.A. (Bengal: Nominated Official). 

QUESTIONS AND ANSWERS. 

THE STATUTORY COllunsslON. 
157. *Pandit Hilday Bath Xuuru: (a) Has the attention of Govern-

ment been drawn to the following passage in a Free Press telegram from 
London regarding the Statutory Commission published in the Leader of 
the 20th January: 

"In this connection, it is worth mentioning that on the eve of the final debate in 
the House of Lords and Commons, it is stat~d, Lord Birkenhead had intended to 
appoint at least one Indian to the Commission and had pitched upon a Muslim unofficial 
when despatches from India advised him to remain firm and t.hat determined the final 
attitude taken up in the Parliamentary debates." 

Does this correctly represent the attitude of the Government c·f India? 
(b) Did the Secretary of State for India consult the Government of 

India or did the Government of India forward their views to the Secretary 
of State with regard to the constitution of the Statutory Commission? If 
not, did exchange of views take place only between the Secretary of State 
and His Excellency the Viceroy? 

The Honourable Mr. 1. Crerar: (a) The attention of Government had 
not previously been drawn to this example of imaginative journalism. 

(b) I regret that I am not in a pcsition to make any statement on these 
matters. 

Mr. X. Ahmed: With regard to the despatches from the o ~rnment 
of India which advised the Secretary of State to remain firm, is it no~ 
a fact, Sir, tha.t the Honourable Sir Muhammad Habibullah differed from 
his colleagues on the Executive Council and was in favour of the appoint-
ment of the Muslim non-official on the Statutory Commit;sion whom Lord 
ir enhe~d had intended to appoint? 

The ~able Mr. J. Crerar: I am not prepared to accept any of 
the assumptions underlying the Honourable Member's question . 
. Mr. X. Ahmed: Is not 'the Honourable the Home Member aware of 

line fact that in many newspapers it has been already published that; 
( 167 ) A 
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'Sir Muhammad Habibullah has differed from the members of the Executive 
Council, and is it not a fact als:.;. .... 

Mr. President: Order, order. One question has already been put and 
the Honourable l\Iember must wait for a reply. 

The Honourable Mr. J. Crerar: I have seen some reports in the Press 
to that effect. 

Pandit Hirday Bath Kunzru: With reference to the answer to part (a) 
'0£ the question, am I to understand that the Government of India did no·t 
.oppose the appointment of an Indian on the Statutory Commission? ' 

"The Honourable Mr. J. Crerar: I must draw the Honourable Member's 
'attention to my reply to part (b) d his question. 

Pandit Hirday Bath Kunzru: With reference to part (b) of the question, 
will the Honourable Member be so gocd as to indicate the grounds for his 
refusal to give any information on the subject? Why is it not possible for 
the Government to sa\' whether the Government of India as a whole were 
consulted or not? . 

The Honourable llr. J. Crerar: I very much regret that I am unable 
to add to my previous statement on the subject. 

Pandit Kirday Bath Kunzru: Is it not possible for the Honourable 
Member to give even the grounds for that refusal? 

]lr. K. Ahmed: Is it not a fact that Sir Muhammad Habibullah sup-
ported the proposal of the Secretary of State for the appointment of a 
Muhammadan to the Statutor:- Commission but it was not acceptahle to his 
other ollea~ues of the Government of India, who did not agree to the 
appointment of a Muslim? Do Government now realise ill the interests 
of the minority that it is desirable for them in the present juncture to 
accept that proposal? Was it not in their own interests, Sir, that they 
should have done so? 

The HO!1OlU'able Mr. J. Crerar: So far as I can understand the Honour-
able Member's question, it does nc-t appear to be one which ought appro-
priately to be addressed to me. 

ApPLICATION 01' THE MUSSALlIlAN WAKF ACT, 1923, TO AJ'MER-MERWARA. 

158. *1Ir. Ismail Khan: Are the Government aware that a deputatIOn 
of the Muslims of Ajmer waited on the Commissioner of Ajmer-Merwara 
on 21st March, 1925, and prayed for the change of the notification 
No. 18ll-A. of 1867 dealing with the constitution of the committee under 
section 7 of Act XX of 1863 on the ground that amendments to the laws 
dealing with the Religious Endowments Act have been found necessary and 
passed and introduced into the Presidencies of Bombay, Bengal, the 
Punjab and the United Provinces and begged that the Act XLII Or 
1923 be made applicable to the Province of Ajmer-Merwara? If so, will 
the Government be pleased to say what action has been taken in the 
matter by the Local (lovernment? 

Sir Denys Bray: Yes. Sections 2 to 13 of the Mussalman Wakf Act 
(XLII of 1923) have been applied to Ajmer-Merwara with effect from the 
fi:rst instant. 
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REDlTCTION OF THE POSTAL RATES. 

1.59. "Baji Chaudhury Jlohammad Ismail Khan: Will the Govern-
ment be pleased to state if they have arrived at any decision regarding the 
Ieduction of postal rates? Is it, not a fact that the surplus in the 
revenue of the Postal Department is spent partly towards opening of new 
post offices but that the important questkn of reduction of postal fRtes 
111\S been relegated to the background? 

The HOlourable Sir Bhupendra Nath Jlitra: The question of the pos-
·sibility d ,educing postal rates is one the importance of which is fully 
recognised and it is reviewed from time to time. In the present state of 
;the finances of the Department no such reduction is practicable. 

TRANSFERS OF SUPERINTENDENTS OF POST OFFICES. 

160. *1Iaji Chaudhury JloIlammad Ismaill Khan: Will the Govern-
ment be pleased to state the principles on which Postal Superintendents 
are transferred from Division to Division? Are senior officials generally 
givel1 precedence over juniors in the choice of Divisions while effectlllg 
such transfers? 

The Honourable Sir Bhupendra Nath Jlitra: Postal Superintendents are 
transferred from Division to Division in the interests of the "ervice. The 
"Gc,vernment of India are not prepared to admit the principle suggested'in 
the latt.er part of the question. 

TRANSFERS OF SUPERINTENDENTS OF POST OFFICES IN THE MADRAS 
CIRCLE. 

161. *Haji Chaudhury Jlohammad Ismail Khan: Is it a fact that in 
the Madras ~r le, the generaHy recognised principle of seniority ;8 
totally ignored in effecting transfers of Superintendents of Post Offices? 
Are Government prepared to remedy the defect? 

The Honourable Sir BhupendraNath Mitra: There is no generally recog-
'nised principle of seniority in effecting transfers of Superintendents of Post 
{);ffices. 'fhese transfers are made at the discretion of Heads of Circles 
in the interests of the service. 

The Gcvernment of India are not prepared to fetter the discl'etion of 
Heads of Circles. 

TRANSFERS OF SUPERINTENDENTS OF POST OFFICES IN THE MADRAS 
CIRCLE. 

162. *Haji Ohaudhury Mohammad IsmaIU Khan: Will the 
ment be pleased to furnish the number of transfers of Postal 
iiendents made in the Madras Circle during the last three years, 
many of them were made according to aeniority? 

Govern-
Superin-
and how 

The Honourable Sir Bhupendra Nath Mitl'a: The Government of India 
odo not possess the information nor do they propose to call fer it as they 
do not see that any public purpose will be served by its collection. I have 
'/iJready informed the Honourable Member that in making transfers the 
interests of the public service, not- the seniority of the Superintendent, is 
the main consideration. 

A 2 
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PERIODS FOR WHICH THE PRESENT ASSISTANT POSTMASTERS GENERAL. 
OF THE MADRAS CIRCLE HAVE HELD THEIR APPOINTMENTS. 

163. *Haji Ohaudhury Mohammad 18Dl8iU Khan: Will the Govern-
ment be pleased to furnish information regarding the periods for which 
the present Assistant Postmasters-General (hitherto called Personal 
Assistants) of the Madras Circle have been continuing in charge? 

Mr. H. A. Sams: The information required is as follows: 
Mr. Nash, from 1st June, 1927. 
Lt.-CoJ. Quilter, from 5th March, 1925. 
Rao Bahadur G. Naidu, frem 21st December, 1925. 
Rao Sahib T. S. Iyer, from October, 1927. 

• 

FRAUDS IN THE TANJORE DmSION OF THE MADRAS POSTAL CmCLE. 

164. *Haji Chaudhury Mohammad Ismail Khan: Are the Government 
aware of the fact that numerous frauds are being committed in the 
'j'snjore Division of the Madras Postal Circle for t.he lust several .vear'i;) 
If so, what action have the Government taken to stop them:' 

The Ha.lourable Sir Bhupendra Hath Kitra: Government have no in-
formation but the matter is being referred to the Director Geveral for 
enquiry. 

UN STARRED QUESTIONS AND ANSWERS. 

NAMES OF VISITORS TO ABDUL RASIDD DURING HIS DETENTION IN THJ!r 
DELID JAIL. 

56. Pandit Thakur Das Bharga.va: Do Government keep a record of • 
applications for visits to a jail or a memorandum of such visits? If so, 
will the Government lay on the table a statement showing the names of 
persons and the dates on which these persons visited Abdul Rashid during 
his stay in jail? 

The Honourable Mr. J. Crerar: The Government of India do not pro-
pose to call for this information. 

PRoSECUTION FOR PERJURY OF DEFENCE WITNESSES WHO DEPOSED 
ON THE INSANITY OF ABDUL RASIDD. 

57. Pandit Thakur Das Bhargava: (a.) What was the number of 
defence witnesses who appeared for Abdul Rashid, and who deposed that 
he was a lunatic? 

(b) Have Government .taken any action against such of the de ell ~ 
witnesses on the ground- that they perjured themselves in this particular? 

The Honourable Mr. J; Crerar: (a) Fifty-four witnesses were examined. 
They deposedto' their .knowledge of the accused's habits and conduct, but 
the deciding factor on the question of lunacy was the evidence of the Super-
intendent of the Mental Hospital, Lahore. 

(b) No sufficient grounds for taking action were disclosed. 
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,ALLEGATIONS AGAINST THE C. I. D. OFFIcERs OF DELHI. 

, 58. P!Uldit Thakur Das Bhargav&: Did the C. I. D. men infonn 
the SupenIitendEmt of Police, or the District Magistrate, or any other Magis-
trate of Delhi that t,he dead body of Abdul Rashid was proposed to he 
snatched by force -;> If so, what precautions did the authorities take to pre-
vent this being done? If the C. I. D. men did not convev this informa-
tion to the authorities, is it a fact that thev deliberatelv withheld this in-
formation? .' . . 

The ~ our ble ~. J. Orerar: No such action was anticipated. The 
'Suggestion that certain police officers ddiberately kept the authorities in 
the dark in the matter is baseless. 

RIOT AT DELHI IN NOVEMBER LAST. 
59. Pandit Thakur Das Bhargava: (a.) Is it a fact that 

"the police, the annoured cars, and all others responsible and 
'ostensibly engaged ,for the preservation of peace and tranquillity 
railed to quell the disturbance in time and as a consequence riot and blo')a-
shed did take place at Delhi on 14th Novembel', 1927? 

(b) What was the amount of injury dime to person and property in the 
l'iot of 14th November, 1927? How many persons were wounded and 
killed in the same riot? 

(c) How many persons took part in the procession and how many have 
been chiIllanedfor ridting '.)u the 14th November, 1927? 

(d) Will the o~ernment state in detail whether they have taken any 
l1ction against any officials on the ground that they failed to perfonn thpir 
duties in connection with the disturbances of 14th November, 1927? 

(e) lIave any police or C. I, D. officers been punished for 
disregard of their' duties? If so, will the Government lay on the table 
a statement showing the names of the offenders and the punishment meted 
out to them? 

The ~ oura~e ~. if. Crerar: (a) A riot did take place. 
(b) 71 erson~' ere. injured, of whom 2 died. The value of property 

taken ha,s been stated by the complainants to be Rs. 10,843. 
(c) There was no precession. The body was rushed, intI) the city by a 

1!ection only of the crowd present at the jail whose number it is impossible 
to assess with any accuracy. 131 persons have been sent up for trial, and 
3 are absconding. 

(d) and (e). Two police offioers have been punished for fail1ll'e to show 
energy and initiative in the disturbance. The action taken against them 
was departmental, and Govp-rnment see no ground for stating their names 
or det;ails of the punishment awarded. 

COMPaNS\TION PAID TO THE FAMILY OIl THE iiHOBI KIJ.J.ED IN THE RIOT 
. ' AT DELal IN NOVltlfBKR L\.ST, ETC. 

, 60 .. PaDdit Thakur Das 'Bhargava: (a.) Have Go'Vernment in any wise 
rendered help to the survivors of t,hp, am~ly of the poor dhobi who was 
killed in the riot of 14th' November, 1927? 
". (b) Have o e~ment in Etny wise helped the merchants who were looted 
'in the riot of l4th November. 19271 . • 
" 'Theaonourable Mr. J: Crerar: {a) and (b). Government have'made no 
q-per for.compensation. 



BILL PASSED BY THE COUNuIL OF STATE LAID ON THE TABLE. 

Secretary of the Assembly: Sir, in accordance with Rule 25 of the Indilli.T 
Legislative Rules I lay on the ttble the Bill to provide that partitions and; 
separations of interest among the members of Hindu undivided families and 
other transactions among persons governed by Hindu law shall, in certain 
cases, be effected by written and registered instrum'ents, ",·hida 
was passed by the Council of State at its meeting of the 6th February" 
1928. 

WE GOLD STANDARD AND RESERVE BANK OF ]NDIA BILL-
contd. 

1Ir. President: The House will now resume further discussion of ::.he-
amendment moved by Sir Basil Blackett, namely: 

"That in clause 8, sub·clause (1) (e) be omitted." 

Pandit Hilday Bath ][unzru (Agra Division: Non-Muhammadan 
Rural) : Sir, the Currency Commission, in accordance with whose re-
eommendations the present Bill has been drafted, suggested tha,t the Central 
Governing Board should consist of 14 persons, 5 of whom should be 
nominated by o ernm~nt and 9 elected by shareholders. In addition 
to these members there was to be a nominated official member entitled 
and bound to attend and advise the Board but without the power to 
vote. In regard to this proposal, the Stati8t thought that, although 
it migiht have removed the danger of political pressure, it did not remove 
another kind of pressure to which the Bank might be subject. I had 
better quote the exact words of the Stati8t. It said: 

"It may be that the danger of political l'ressure is removed by the recommendations. 
But. it can certainly not be said that th~, danger of Government pressure 'has been 
avoided. " , 

I am sur;e, Sir, that the Statist would not be regarded as being in the 
hands of lawyer politicians and that my I!ppourable friends Sir Yictor 
Sassoon and Sir Walter Willson will attaehsome weight to its' opinion. 

Now, the Honourable the Finance Member has come forward with 
proposals which, if passed by the House, would considerably reduce the 
number of persons on the Directorate and would give a much more pre-
ponderant positioil to the nOll!inees of the Government. 
We discussed a great deal the other day the inadvisability of having 
members who were to be elected on the score of holding certain political 
opinions, but it was never thoug,bt that there was any danger in having 
a large Government bloc on the Board. . Even business men, I think, 
will agree that the experience of the work during the last 15 yeara does. 
not warrant the belief that the presence of Government nominees on a 
Central Bank does not in times of emergency lead to undue pressure 
being put on the Direotors. Apart from -that, Sir, we have frequently 
referred in this House' to the example qf America in connection with 
reserve banking. Now, it is well o n~,at in Ameri9Q 6 meIDbers of 
the Federal Reserve Board are nOJ;Dinated by the .President with the advice' 
and consent of the Senate. I am aware, Sir, that this practice hilS been' 
subjected to criticism in America -itself, but nobody haS yet come forward" 
\\-;th a better proposal. If the Honourable the Finance Member took 
exception to the propos.als of, the, Joint. ComInitijee, it ~,a~, l'~  hjm to 
suggest that the Amencan practIce ml~tbe followed; that the Govern-
ment should, in the first instance, nommate the members and that tb& 

( 172 ) 
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task of the Legislature should be confined to confirming them or reject-
ing them. If he did not approve even of this proposal, it was open to· 
him to suggest that the Legislnture should elect a panel out of which 
Government should d1qose a a.ertain number pf !members. ire has 
however not followed either of these courses, but has simply asked us to 
reduce the number of Directors. If the mat·ter stands there, as I have 
already said, it would give an undue influence to the nominees of the 
Government. But it may be thl:¢ the defective composition of the 
Board ma.Yo be taken advantage of in the other House to bring in the 
shareholder;' scheme which the Honourable the !<'inance Member' has not, 
~'et given up. 

Now, Sir, it being admitted in the words of the StatiBt that the danger 
of Government pressure has not been avoided in the composition of the 
Board, I ask, how can we provide an adequate counterpoise to it? Will 
it be the representatives of the shareholders or the representa.tives of 
this Assembly who will be able to provide a check against purely official in-
fluence? I think it is a reasonable contention tha.t if there are certain' 
members of. the Government, as such, sitting: on the Board, in order t:> 
counteract their undesirable influence in times of emergency, the Legis-
lature should also be allowed to nominat ~ a certain number of members. 
It is the only body whose representatives can meet and, if necessary,· 

s~ Government on equal terms .. 

~o , the Honourable Members t,he other day, who are greatly in:-
terested in commerce and industry, suggested that the representatives of 
the shareholders might be left to take care of their own interests, but 
it is a matter of common knowledge that even the promptings of self-
interest do not suffice .to makE! shareholders ta-ke an adequate interest in 
their concerns'. Anybody who is in the least acquainted with the pro-
ceedings of the general bodies 'of shareholders, or in fact of the pl'(\ceed-
inils of the general body of any association at all, knows that it is the 
executive generally that arranges its own affairs. The quest,ion then is; 
whether ali matters are to be arranged by a clique, by a few men ~ilUin  

themselves business men, or is the election which is to take place to be one 
which is genuine and which will evoke a considerable amount of interest? I 
think t.here can be no doubt; Sir, that taking things as t.hey are, an election 
conducted in this House is likely to be far more genuine and to excite 
much more interest than the election of Directors by sharellOlders, as a 
majority of them 'generally do not attend mee£inl!lS, and the minority who 
do are. ~nerally in the hand of the executive. There is another advantal:e 
in having members elected by the Legislature. If it is necessary thflt 
Indian interests should be represented on the Board and that they should 
be such as to supply a counterpo.ise to Government, it is absolute(v neces-
sary that only such members should be chosen af; would really represent 
Indian inter:ests. If this :gouse is to choose a certain number of Directors, 
We can feel certain that the men who will be chosen will be real guardians 
of the national interests, and it may happen-it will ro~ably hapDen-that 
Indians will be found most fitted and preferred. as guardians of Indian in-
terests. I suspect that here lies the root oi the opposition to the pro-
posals made by the Joint Committee. It is feared perhaps that the 
members who are elected by the Central Legislature will not merely be· 
its nominees but. will as Ii rule consist of the representatives of the people 
of this coy-ntry-will in the majority of cases be Indians. Now this 



174 LEGISLATIVE ASSEMBLY. [8TH FEB. 1928. 

[Pandit Hirday Nath Kunzru.] 
question has been considered so often before, the desirability of confining 
the representation of Indian interests to Indians alone has been discussed 
so fully, tha,t I do not think it is necessary for me to dwell on that point. 
But speaking as an Indiim, and as an elected representative of this House, 
I assert emphatically that it is only in the fitness of things that the 
guardians of our interests should be men of our race. Other countries have 
taken good care to see that their supreme interests are committed to 
their nationals, whose interests are identical with those of the country 
in which they live, and if we seek to do this we are doing M more than 
what has been done all the world over, no more than what we wou;d cIo 
if We WBre entirely free. On all these grounds I give m~' henrty support 
to the proposal of the Joint Committee. and I trust that the Assembly 
will see that the retrograde proposals of the Honourable the Finance Member 
are not carried. 

Mr. Varahagiri Venkata Jogiali (Ganjam cum Vizugapatam: Non-
MuMtinmadanRural): "Sir, I rise to oppose this amendment. The reasons 
that are, broadly speaking, given by the supporters of th~ amendment 
rna,' be sa;id to be two in number. One is that the Directorllte elected bv 
the" legislative b<;>dies are chosen primarily for political considerations, and 
the other is that the representatives chosen will not command the corlii· 
dence of the publ;ic, and the Bank will thereby be prejudiced considerably. 

I think, Sir, that both these reasons are not only unsound but are also 
untrue. There is no reason why the representatives from legislative bodies 
would bring political considerations into the transactions of the Bank when 
they are not elected by political bodies. The constituencies which havo 
elected Members to the legislat;ive bodies are purely non-political. They 
are: either inqustrial, commercial, a.,aricultural or :other departments which 
nre not political. The Government in fomiing the constituencies for these 
legislative bodies have taken good care to see that political institutions 31'e 
given no vote. It is therefore most unreasonable to say that members 
-elected by such constituencies will be swayed primarily by political COD-
~jderations. It might perhaps be said that some representatives who may 
be chosen by the legislative bodjes may hold strong political views, but 
this cannot be helped. ~t would be no exaggeration to say that the 
Members sitting on the official Benches are swayed by far greater politicni 
considerations than their colleagues on the non-official Benches. As a 
matter of fact we find that Members on the official . Benches in these 
legislative bodies bring Political considerations to bear upon almost every 
raatter affecting the interests and well-being of this country and almost 
iJlvariabl,\' to the detriment of this country; and yet their control over the 
Reserve Bank is not in the least interfered with by this BilL They arf' 
allowed to nominate 5 out of 14 Directors. on the Board; and 3 of these 
are the Governor and the two Deputv Governors who ~ill practically shape 
the policy of this Barik. It is t ter~ oi.-e absurd to say that political Jon-
e;iderations will prevail if elected non-officials from the' legislative bodie!! 
have anything to do with the Directorate: If this principle of exclusion, 
on grounrlsof supposed political bias, should be given prominence in this 
connection, the Government's power of nominating members ·to the Bonrd 
should be taken away ... Exclusion such as this of non-offici",l members 
creates man',\" 'diffic'ulties. It might dissuade men of experience and I)usi-
)"less capacitvfrom coming forward· to be Directors as it would stand in 
the way of their aspirations to take part in the legislative bodies. If men 
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lilt£. my Honourable friends Sir Purshotamdas Thakurdas, Sir Victor 
Sassoon, Sir Darcy Lindsay and Sir Walter Willson, who would be orna-
ments to the Board of Directors, have t9 refrain from offering themselves 
at! candidates and getting elected simply because they happen to be on 
these Leg.islative bodies, how detrimental will this be to the real interesLs 
of the Bank? Suppose the Directors are elected from t.he legislativ.} 
bodies, and these estimable gentlemen a·re chosen to represent us on the 
Board of Directors, can it be said that they would carry political con· 
siderations into the transactions of the Bank? Even as it is, there ari! 
some memtlers who are on these bodies who are Directors and control thc 
affairs of important banks such as the Imperial Bank. Has it ever bet'll 
whispered that their presence on these banks has ever prejudicia.\ly or 
anjuriously affected the interests of these banks or that the prestige .)f 
these banks has in any way suffered? On the contrary, I should ~sty, 

Sir, the presence of such men on the Directorate with their varied expe-
1"lenCe, high positions and power would add not a little to the prestige 
Rnd popularity of these banks and promote the interests of the busineEl9 
of these banks in several ways. . 

Let us next take the case of Centra;l Reserve Banks in other countries 
of the world. There are several important banks all over the world in 
which the influence of the Government with the help of the. Legislature'; 
is strongly Ifelt. As an instan<1e I may mention the Federal ;Reserve 
Bank of the United States which has already been referred to bv m\' 
lIonourable friend Pandit Kunzru. The Board of Directors in this ··BaTik 
are appointed by the Government in consultation with the Legislaturee. 
When erilill'htened countries which are politically advanced all over tho 
world think it necessary to keep the control of the Legislature over sU:Jh 
Central Reserve Banks, why should the elected representatives of ~he 

legislative bodies on the Board of Directors of this Bank be viewed with 
sUf'lpicion and apprehension? 

With these words, Sir, I oppose the amendment. 

Pandit Kadan Kohan K&laviya (Allahabad and Jhans.i Divisions: Non-
Muhammadan Rural): lam sorry, Sir, I mUjlt oppose the amendment 
-which has been moved bv the Honourable the Finance ME-mber. After 
all the discussion that ha~ proceeded up to this t.ime it is not necesc;ary 
f01' me to cover the whole ground, but I do wish to point out that the 
proposal  for the amendment as it stands leaves the Directorate of the 
proposed Bank in an extremely unsatisfactory condition. It should hardly 
be necessary to invite the attention of the House to the grent change 
'w'hich the Rellerve Bank is going to affect. When moving that the Re-
port of the Joint Select Committee be considered at the last session ',f 
the Assemblv at Simla, the Honourable the Finane'e Member referred to 
th.e "enormouslv responsible functions" which thf.!'I Bank would have 
to perform. In' another place in the same debate he said: 

"We ar!' dealin~ with a BiIl which I venture to des~ribe as one of th~ greatest 
measures of financial liberalism ever brou~ht forward loy the GovernmE'nt of India. 
The subject, matter of the BilJ is technical, bu~ even those Who are not cUTrency expert. 
can a r,e ia~ the. brOll'a features of ~he measure. It transfers control over Indian 
·currency and· monetary policy from Governmental to non-governmental hands, from the 
Government of India and the Secret",ry of State to a non~ i ial. Indian husiness institu-
tion-entirely independent of the· ~tate, of Indian do~i ile and Indian in ha~a t~r, 
which will wQl'k .in India,· for India, alon!! 'Indian lhes; and it creates a Bank which 
:wilJ unify the control of ('urrency and credit in India and provide the framework for 
the ~ th of &. great Indian banking system in ndia~all entire revolution in the 
lRDancial macllinery of India." 
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K  w Sir this is the nature of the measure thHt IS before the Cou~C11. 
~e 'Bank is to exercise these enonnously responsible functions, un t l~  
which have hitherto been exercised by the Secretary of Sta~e for Iodis 
with the help of his Council, and b:' the Government of IndIa. under "h,; 
di~e tions of the Secretary of State for India. It is proposed that al. 
this control of currency and credit in this ou~try shoul~ be vested In 
the new Bank, and the. constitution of the Direct.orate·s, therefore, .8 
quest jon of supreme importance to() the welfare of the pt;Of>le of tlllS 

country. 

Now Sir the Honourable the Finance Member has reminded the House 
of the e ort~ made to Hrrive at a satisfactory Directorate. The . o e~meat 
touk very special care to see t~lat this measure should be consIdered In ~be 
most. responsible manner pos8,lble. The o e~lllnent m~ ed that. a JOll,t 
Committee of the two Houses should be appomted. ThIS CommIttee wa.g; 
appointed and this Committee spent a long time in discuss,iug e.very de~at  
of the Bill. After much discussion it arrived at the conciuSlOns whleh 
are incorporated in the Report of the Joint C-ommittee of the two Houses. 
III the matter of the Directorate the Joint Comm,ittee arrived at the COll--
elusion which is embodied in c1aufloe 8. Up to sub-clause (1) (d) of that 
clause the Honourable the Finance Member has agreed, or rather the o ~ 

€rIlment has agreed, that the Directorate should stand as the Joint Com~ 
l1dtee recommended it should. He now brings forward a motion that imb-
d;use (e) should be eliminated, and it ,is not unsafe to say that he inc 
tends to bring forward the other motion of which he has given notic.3 
that sub·clause (f) should also be eliminated. The result will be that nut 
of the 16 Directors who the Joint Committee recommended should be en-
tl'llsted with the respO'llsibility of conducting the affa.irs of the Bank, (): 
are cut out. The Honourable the Finance Member has not put forwal'·f 
a;1:' alternative proposals. It \vas said in the course of the debate that 
there was such a proposal to be found in a Bill wh,ich has been publishca 
in the Gazette of India. This House is not-aware of the 'existence of 
that Bill; what I mean to say is that it has not been brought before this 
Hou!';e in a fonnal nllmner. and therefore I refuse to take notice of any pro-
pusal incorporated in that Bill. Without any alternative proposal from 
the Government, the position in which the Directorate of the Bank is 
l"H ~s that of the Directors who are to be appointed, the Governor Gene· 
rul in Council will appoint a Governor and two Deputy Governors an:1' 
two other Directors; there will be four Directors, two of whom to be elected 
by the Assoeiat.ed Chambers of Commerce and two by the Federation· of 
1h(, Indian Chambers of Commerce; and one Director to be elected by 
the provincial Co-operative Banks. Thus, out of the nine Directors so 
far mentioned, the Governor General in Council will have the power to 
Dominate four. I submit that to anyone having any sense of responsi-
bility the proposal of the Government to eliminate sub-clauses (e) and (f) 
and to leave the Directorate with four persons nominated bv the Governor 
General in Council and four by the Chambers of CommerCe and one bv 
t~e ro in i~l. Co-operative Banks :would seem to be "ltn utterly ~rres on
Blble proposItIOn; and I am surpnsed. that the Finance ~mber of the 
~ e n~en~ ?f n~a should bring o~ar~.su h. a proposal. I submit. 
8.ir, It IS tn~  WIth the House. It 18 trlflmg WIth the people whose in-
tere.stll at thIS mo~ent happen to ?e entrullted to the Government 0f 
IndIa. No' alternatIve proposal haVIng been suggested, I submit. lam 
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entitled to ask the Members of this House to reject the am(;ndment and 
to adhere to the recommendations of the Joint Committee. The Jomt 
Committee consisted of Members of both the Houses; it included repre-· 
sentatives of the Chambers of Commerce, business men and non-businells. 
men. It was a Committee which commanded the confidence of the two 
Houses; and I submit everything that has happened goes to support. the· 
view that this Committee should still command the confidence of this' 
House, particularly in the absence of any alternative proposal put f·jr.· 
wlird by t}vl Government. 

Now, Sir, it has been said that the Government of India are not:. 
prepared in any case to agree to this House and the Council of State· 
exerCising the power of electing three members to the Board. of Directors· 
of the Bank. I cannot. understand 1Ihis ,attitude of die Government ofr 
India. This IBank will not be a private bank. The decision of this. 
House that it should be a State Bank stands. It is only because it, 
will be a State Bank that this .House will agree that it should be: 
invested with the enortnously responsible powers ;which .the· Bill pro-
poses to give to it. This House and the executive of the GovernmenL 
of India must share whatever power has to' be exercised in Mntrolling 
the currency and credit of this country by the administra.tion of this 
hank. The pr'Jposal embodied in the Bill that the Secretary of Stat.·· 
should divest himself of thepoweI'l which he exercises at present in-
controlling the' currency and credit of this country and that it should be· 
transferred to a body in India means a very great change. The Secretary 
of State has been responsible to the British Parliament. We have not; 
been satisfied with the manner in which he has exercised that power on1 
behalf of India,' and we do desire that he shodld be divested of the, 
power of conkol which he exercises at present. But whom flo we want 
this power to be handed to? To 'a rt>!lpon'lible body or to nn irresponsible. 
body? If to arespmisible 'body, wh,,: is the party to "'hom that body is; 
to be responsible? The Governor General in Council will have the power· 
to llominatethe Governor. two Deputy Governors and two other Directors .. 
That I submit gives to the executive government of the country as great 
a measure of control over the aHa.irs of this bank as any executive govern--
ment cai:!. reasonably ask for. But what about the other limb of the-
State which directly represents the people? We want that the Secretary· 
of Stat.e should transfer the control which he exercises, hut we want tha.t: 
that control shou'ld be vested partly in this Legisla,ture. What is this 
I,egislature? This is a Legislature which has been brought into existence. 
by the Statute of 1919. Its Members are elected under that Statute;: 
there is no body constituted in the whole of the British Empire hi li~ 
can represent and which does represent in a better manner, in anything-
like the manner in which this Legislature represents, the people of India;· 
and I submit that this Legislature, being the indisputably recognised' 
representatjve of the people of this country, is entitled to have a ·mice-· 
in the nomination"of the Directors.o? the Bank. to whom lluC'h enormOUR 
,powers are to be given. 

We fare told, Sir,. that it goes agai:nst the grain of orthodox English 
bankers to contemplate that a LegislatUre. should have power to nominate-
even a few: m~mbers of the Directorate. I have .heard some 'of my 
esteemed friend:; who are business men express the :.opinion t.hat 'politics: 
shoUld not. lJe brought into business and . that business should not be· 
brought into politics. I grieve to say thr.t it is an utterly irresponsibie, 
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·statement. What is this politics which is not to be brought into business? 
Whia.t is the politics which the proposal of the Joint Committee intends 

:should be brought into the constitution of this Bank? Has there be~n 
,any suggestion -that any Director appointed by this and t.he other Legls-
!lature should 'be interfered with in the exerciiSe of the duties which he 
\will discharge as a member of the Board of Directors? Not the faintest. 
All that has heen sugg.esteCB. is -that this part of the Legislature, acting 
in concert with ,the 'other pari, should nominate by election thr~e members 
oQut of the 16 whe are ,to 'constitute the Directorate of the Bank. Only 
three out of sixteen. The 'Connection of this Legislature with the affairs 

'of the Ba.nk.. and 'the exercise of any control or influence which this 
l .. egislature ha-8 to exercise over this Bank is limited to the election of 
:three Directors :to the Board. The moment they have been elected, the 
'function of this "Legislature ceases. It will not have any connection with 
,the actool management of the Bank. This Legislature wants that it 
-should 'have power to elect three Directors because of the enormously 
responsible functions which the Bank has to discharge. Will not the 

'operations of the Bank influence the currency of this country? Does not 
'the control of the currency of this country affect' every subject of His 
~a.jesty residing in India? Will not the contrdl of credit by the Directors 
'0£ the Reserve Bank affect the prosperity and the business transactions 
of the people of India? Are -they not, therefore, entitled to feel an 
:interest in its management? And what do we, who represent them, ask 
ior? Not that we should have measures of the practical administration 
'of the Bank brought on the floor of this House to be discussed and 
,debated upon, but that, while we leave t,heGovemor General power to 
nominate four out of the sixteen Directors, this House acting in conjunc-
'tion with the other House, should .have the power to nominate three of 
'the members of the Board. How is politics brought into business here? 
And what is the effect of it? It is impossible to think that you can do 
1J'.'ithout politics in constituting ~ny bank in any country. You have to 
'come to this House in order to get this Bill passed, and every time the 
Bill has to be amended vou wi'll have to come to this House. This House 
also has the power to introduce a Bill of its own and' make any alterations 
'in the constitution of the Bank which is to be the State Bank of thiil 
country. You c-anDot, therefore; avoid politics to that extent. , All that 
-any sensible man is entitled to ask is that politics should not be allowed 
to interfere with the practical administration of the Bank from day to day, 
and as I have said. there is no suggestion that there ~hould be :my inter-
l-erence by the Legislature with the practical administration of the Bank 
~rom day to day. 

Now,. Sir, this being the position, I submit that the amendment of 
the Honourable the ,Finance Member is an utterlv unreasonable one. 
Not, onl y that, I 'submit it is an insult to this Assembly to a,sk that, it 
should not have a. voice in nominating even three 'out, of the sixteen 
-Directors who are to control the affiairs of this Bank. I cannot imagine 
that any Member of this Rouse having a sense of' responsibility to the 
people. whose affairs are to be affected bv this Bank.' will cast his vote, 
If he is a free man, in favour of " prop,osal which will eliminate the 
Assembly from havinli' n voice in the sEfiection of even three out of the 
1.6 Direetors of the Rank. It is a' condemnation or the present sy'ste~ 
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of Government that t,he Finance Member of the ~ emment can bring: 
forward such an amendment before this House. But what is worse is·. 
this. The Bill is being proceeded with under very special circumstances .. 
When the discussions on this Bill were going on in September last in. 
Simla, we drew attention to the fact, that in several other countries there· 
were on the Directorates of State Banks Directors who had been elected! 
by the Legislatures of those countries. I gave instances of several Banks: 
in which the Legislatures of the countries concerned did elect a £ilir pro-
portion of ijIe Directors of the Banks. We also pointed out that in this 
matt,er India stands in a very peeuliar position, for ever since British rule 
was established in this country the Government of Britain acting through. 
the Secretary of State has controlled currency and credit in this country ~ 
:For the first time there is ~ proposal now to transfer that control to India,. 
and this Assembly being now in existence. the natural and reasonable· 
course would seem to be that this Assembly should be asked to nominate-
Ii few Members to sit on that Board. If in the absence of such a pro-
posal, if without offering any alternative, the Honourable the Finance-
Member asks this House to be content with a Directorate of ten Members., 
the composition of which I have already referred to. I submit he is not 
doing justice to the interests of the people of this country. But what is 
worse, the painful impression that is len on the minds of many of us 
is that this Bill is being proceeded with under very unreal circumstances-
unrea'l in one sense heoause of the appearance that things are made to 
take outwardly; real in a very regrettable sense because the reality of the 
situation is concealed in the discussions that are going on. My Honour-
able friend Mr. Vidys Sagar Pandya. e,aid the other day that the Rill was 
being proceeded with under dictation from Whitehall. The Honourable 
the Finance Member said he pitted his word against the letter which 
my friend Mr. Pandya said he had in his possession to prove his state-
'ment. 

The HonoUrable Sir Basil :Blackett (Finance Member): I think, Si~. 
if I might interrupt the Honourable Member, I should explain the position. 
What was said was that the Government's insistence on the non-political 
cha.racter of this Bank was due to pressure from Whitehall. That was 
the statement that I contradicted. 

Sir PUrshotamdas ThalmrdllS (Indian Merchants' Chamber: Indian 
Commerce): That is the statement he contradicted. 

P&ildit Madan JIohm MaJaviya: I accept the statement, Sir. I speak. 
Sir, with great restraint and with a great deal of feeling of regret on this 
aspect of the case. If I may be allowed to say so without being misunder-
stood, I very deeply sympathise with the Honourable the Finance Member 
in the position in which he has been placed. I do, Sir. The Reserve 
Rank Bill was ushered by hiJ,n with a great deal of hope and cheer. The 
speech which he made and which is published in the official repor.t bears 
testimony to it. After the J dnt Select Committee had reported. when h& 
moved that the ~e ort be taken into consideration, he still spoke with 
hope that the Bill would go through. When we came after a  long dis~ 
cussion to a stage when we cculd not sec our way to agree to the ~onstitu

tion of the Bank in a. manner which would satisf" both the Government 
.and the Members of this House, the Honourable the Finance Member 
moved that the discussion should be adjourned in order that there might 
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'be a. possible agrerment arrived at. In moving for leave t?at th", discus-
'sion shoufd be adjourned for a day, the Honourable the Fmance ~lember 
'~aid  

"We have got into a rather difficult position with regard to this Bill . . . I had 
:boped that there would be an agreement arrived at, but that has not yet. been re~ hed. 
An amendment is down to Mr. Srinivasa Iyengar's amendment which ralse~ a difficult 

'problem of that nature. I think that it will be very much better in the. mterests of 
all that the Government and the leaders of the parties should have a .perlod ov,:r the 

"Week and to consider whether this seemingly threatening lou~ can \;Ie dispersed. without 
,any undue storm. If 50, the Government will hope to continue. wlfll tMs busI,ness ?n 
Monday, that is, 'if there is a real prospect of a settlement bemg reached which wlll 

'liatisfy a large majority of the Members of the House. When the o ernm~llt agree.d 
not to proceed with their shareholders' scheme they stated that .they wlth?rew It 

.1Jecause they did not desire to put this Bill on ~~e Statute-book a a~n~t t~e wishes of 
'any large section of the House. The same posItion seems to be arlsl.ng m regard to 
'the alternative, but I h?pel that between now and o~day  the opportumty of a ~abbath 
-rest may give us occasion to find means to solve thiS ddliculty 50 that the Bill may 
be proceeded with in an atmosphere that really does promise general agreement all 
.round_ I would therefore ask you in these circumstances to adjourn the debate for 
'to-day, and if that is agreed to by you, the Government do not propose to-day to 
'proceed with the 'Other business that is down on the list." 

It was' in this 'hope the Honourable the Finance Member asked that the 
,debate should be, adjourned and it was adjourned_ Up to that stage, Sir, 
the statement of the Honourable the Finance Member gave us no reason 
to think that the Bill would be suddenly dropped, but we know what 
'happened after a few days. The He,nonrable the Finance Membpr 
'announced to the House that he did not wish to proceed with th( Bill. 
Many comments were ma'de 'on this sudden change of attitude by the 
'Government. A motion for adjournment was brought fc·rward il" this 
"House and a great deal of censure was passed upon the Secretary of State 
tor having interdicted the further progress of this, Bill. After the adjounl-
ment, Sir, we 'learnt that the Honourable the Finance Member l~ going 
to England. He did go to England. He has come back. He has come 
back and, instead of bringing us a message of hope and cheer that the 
'Secretary of State, or his Financial Ad is~r, after having read our debates, 
:if they ever care to read our debates, had been enlightened and had &een the 
wisdom of the course which the majority of the Joint Committee and of 
the Members of this House recommended, namely, that three members 
out of the Board of Directors should be elected by this House, he has 

'come with a new Bill, which has been published in "the Gazette of India. 
Now, Sit .. , the Finance Member is proceeding with this measur~ in this 
He,use now under circumstances which are already well known to this 
House and to which I need not therefore make any further reference. I 
.do ,not 'know whether he is serious in proceeding ~ith this Bill aI' he is 
proceeding_ Either' he is aSKing us to give our best thought to the dis-
.cussic'n and to put· on the Statute-book what we honestly think to be the 
hest for the country or he is not. If he has, as has been openlv said in 
.this House, an ulterior object in mind, if he is asking us to cut ·out sub-
.clauses (e) and (f) in this Bill with the idea in his mind, definite and 
determined, that he will move in another House that somethino elFe should 
'be substituted fCi" it, I say it is unfair to this House. He iso not dealing 
fairly with this House. If that is his intention he should say so. I ask 

'}lim to say whether it is his intention. If at is his intention, then I sav 
!S it ~l nest to as~ t~is ous~ t? go c:n i~h .the discussion in the way 'it 
1S gOIng on? If It IS not hIS mtentIOn, It IS this House which should 
,.detennine whether the sub-clauses (e) and (J) recommended by the Joint 
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'Select Committee of the t\n Houses ~hould be retnined or "'hethel they 
should be cut out ,,~ithout nny alternntive being offered. I have been told, Sir, 
that this plan of having sub-clauses (e) and (f) omitted here, and sul)stituting 
'Some other clauses for them in the other House is settled. Well, if this 
plan is settled, all I wish to say is that this is very unfair to this House, 
-and I hope that no :Member of this House who is free to vote according 
to his judgment will support the amendment. 

But that does net give us a, full picture of the situation, Sir. It seems 
that the He,nourable the Finance Member has had definite instruction!'; from 
"England 8i1 to the manner in which he is to proceed with this Bill. It 
bas been clearly asserted by Mr. Vidya Sagar Pandya that t,he Finance 
Member has instructions-definite and "lear-as to how he is to proceed 
with the Bill, and I have not the least doubt, that the Honournble the 
'Finance Member is under an obligation to this House to say whether 
that statement is correct or whether it is not. If it is correct that the 
'Secretary of State has given definite instructions, we should know it. I 
bope, Sir, you will allow me to wait until the Honourable the Finance 
::\fember returns to the House. 

lIIr. President: I think the Honourable the Leader of the Houi<e ought 
"to be 'here when t,his matter is being discussed. (The Honourable the 
Finance Member, who had left the Chamber for a while, returned) Pandit 
Madan Mchan Malaviya. 

Pandit lII&dan lIIoha,l lIIaJaviya: I submit, Sir, it has been definitelv 
stated in this House that the Honourable the Finance Member has c)ea"r 
and definite instructions fr0m the Secretary of State as to how this Bill 
is to be framed and proceeded with. I ask 'the Honourable Member to sav 
'whether that is so or not. In support of his statement, the Honourable Mr. 
Vidya Sagar and~'a referred to a letter which was circulated in this 
House to several friends on the dav he referred to it and of which I have 
seen a copy now. I want the Honourable the Finance Member to tell 
ihe Hnllse whether the Secretary of State and he have agreed that the 
Bill shaH be framed in the manner in which it has been framed, subject 
only to drafting changes of language, and published in the Gozette of 
India. If it is a fact, that the Finance Member and the Secretarv of State or 
-the Financial Secretary, whoever it maybe, of t/le India Office', had agreed 
to the form in which the Bill was to be redrafted by the Goverument of 
India and if they 'had further agreed that the Bill was not to be proceeded 
with, if the important matters settled between him and the Secretary of 
1State were departed from, this House is entitled to know it from the 
Honourable the Finance Member. 

The Honourable Sir BuD BlaCkett: I am s0rry I had to be out 
1)f the House for a moment: I was called out for a. message. But I do 
'not quite understand what assurance the Honourable Member wants. It 
is perfectly obvious that the Bill as published in tb.e Gazette of India was 
the result of 'discussions between myself, when I went home, and the 
'Secretury of State for India in Council, and th~ result was published in 
that Bill. No one is in doubt about that matter. I cannot sec what 
-assurance the House desires because thrrt is the Bill as published as tlie 
Tesult of my visit home and in agreement with the Secretary of State. 

Pandit lIIadan lIIohan lIIalaviya: I can Cjuite understand, Sir, that it 
was the result of discussion. 'But wbat I w.ant to know is whether the 
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memorandum that was drawn up in the India Office is the memo and~ 
which laid down the general lines on ~i h the new Reserve an~ Bill 
was to be drafted and laid before the LegIslature, and whether the Fmance 
Member is free to depart from the lines laid down in that mer;norandum 
C1' whether he has instructions that he must adhere to those hnes. 

The Honourable Sir Basil Blackett: 'fhe latter question is obviously a 
question that will arise as we" proceed as to whether in any case altera-
tions may be made or not in a Bill that is not before the us~  The 
point is perfectly clear. The Bill as published is the result of the dis-
cussions and agreement between myself and the Secretary of State for 
fndia in Council when I was at home. I can however assure the House 
t.hat it is unlikely that large alterations from that Bill will be such as to 
satisfy the conditi&ns which the Government throughout have insisted on 
jf this is to be a Bill on sound lines. As regards the further question, 
I submit, Sir, that it does not arise. 

Pandit Madan Mohan Malaviya: I w.ish the Honourable the Finance 
Member would kindly make a little clearer what he has said. My point 
is whether he is free to introduce changes in the Bill; whether what has 
been laid down in the memorandum drawn up, in agreement wit,h the 
Honourable the Finance Member undoubtedly, but drawn up in the India 
Office, represents the decision of the India Office or the Financial Secretary 
to the India Office, Mr. Kisch, as the representative of the Secretary of 
State, or whether the Finance Member is free to depart from that memo-
randum which was drawn up between him and Mr. Kisch in the India 
Office. 

The Honourable Sir Basil Blackett: I have already answered the ques-
tioh, I think, in full. But if the Honourable Member wants a further 
assurance, I will say to him that if this House wants the eser~e Bank 
Rill they had better be careful what amendments they try to introduce. 
The principle now in question is one which I have explained from the 
first is absolutely fatal to the Bill. That I explained last September and 
there is no change in that matter. 

Pandit Kaclan KohaD :M:alaviya: Now, Sir, I am glad that I have got 
the Honourable the Finance Member to come out so far. That makes 
it clear that the India Office is determined that, even if the majority of 
this Assembly should feel it to be their duty to insist that sub-clause (e) 
of clause 8(1) should stand as part of the Bill, they will have none of the 
Rill rather than agree to that proposal. 

The Honourable Sir Basil Blackett: May I remind the Honourable 
Member that is exactly what I stated last September and last June? 

Pandit Madan Kohan Kalaviya: And yet, Sir, it was necessary for my 
Honourable friend t{) go t.o England in the cold months of the winter in 
order to have a further discussion, to gain no new light, to obtain no new 
instructions, but merely to be confirmed in the- instructions that he had 
received, that he shouid not agree to the Legislature having any voice in 
the selection of the -Directorate of the Bank 1 I submit, _ Sir, I cannot 
ima~i~e . the Legislature of any ~untry being placed in a position more 
humlhatmg or more in conflict with the interests of the people of that-
ccuntry than Iluch a position as we are placed in. The Secretary of State, 
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or the :Financial Secretary to the India Office, ·let. us sa.y more ddinitely, 
is the person who is to decide over the head of this e i~lature tbe consti-
tut.ion of the State Bank of India! 

The HODourable Sir Basil Blackett: If the Honourable Member will 
a.llow me to intelTUpt, because this is a very important point. What the 
Financial Secret-an-of the India O!ffice has to do with it, I don't know 
except that he si ~led a particulur letter. But the point of the Honour-
able Member is that something here is being forced on t·he Government of 
India against their will. I havc assured him from the first, that the Gov-
('rnlllent of. India have stated to him and the House and t.he publie 
generally that they would have nothing to do, they could not have any-
thing to do, a.nd they do not. del:!irt' to have anything to do with a Bank: 
of which the Directors were elected by the Assembly. 

Pandit )[ada.n Kohan Kalaviya: Now, t)ir, we know what the Govern-
12 N ment of India means. The Government of India in these in n~ 

OON. cia.! matters generally means the Honourable the Finance 
Member. I do not say it out of any disrespect to him. It is a. matter of 
credit to him that he owns such boundless influence in matters financial 
in India by being the Financial Member of the Government of India. But 
it comes to this that the Government of India, even taking all its members 
together, were determined before they introduced this Bill to adhere to one 
view and not to deviate from it even· if the ma.jority of the Members of 
this House should think that the other view was the sound one. I submit, 
Sir, that the Government of India a;re very unjust to this House in taking 
up that attitude, and I submit that the secretary of State or his Financial 
Secretary, in exercising control over the Government of India, should have 
exercised the control in favour of a liber.a.) policy of telling the Government. 
of India to accept the views of the majority of the Joint Select Committee 
ood of the majorit.v of the Members of this House, rather than to adhe~ 
to the view which they had first formed. We regret to find that it is not 
110. and the position in which we find ourselves is this, that the constitution 
and management of a bank of the enormOUB impOrtance of a State Bank 
which will control its currency and which will by one act of its own control 
credit. throughout the country, tighten the money market or let money be 
easy, which will affect transactions which will mean happiness or want of 
prosperity to this country-that despite the existence of the Legislature. 
the Secretary of State, his Financial Secretary and his financial advisers-
Borne merchants of JAndon-and the Government of India as represented 
by the Finance Member, alone have a final determining voice in the con-
stitution I)f a. State Bank for India is a proposition, Sir, which would be 
unheard of inn.ny country which has a constitution worth speaking of. It 
is utterly unconstitutional. It exposes the utterly irresponsible and arbitrary 
character of the Government of India; what is more. it is wicked in the 
result so far as the people ·are concerned. I ask every Member of the House 
to CODsicler whether this Assembly has any responsibility in this matter 
to the people. and if it has. to see that their financial intEl'l"ests, their com-
mercial interests and their trade interests .s·re properly safeguarded. I ask 
any man on earth to give any reason why Members of t~is Assembly, the 
elected representatives of the people, should not. e e~Clse the power 01 
Jtominating three men out of sixteen on the r~ of Directors of the pro-
posed 'Bank. I ask my friends, the represent.atlves of the Chambers of 
Commerce who spoke yesterday, to reconsider their opinion: The Honour-
able Sir Walter Willson said he represented the Assoclated European 

B 
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Chamberf!. and, that they had decided in favour of t.he amendment of the 
Government; I was .. hocked to henr it, Sir. I expected that being a 
business mlUl and II. representative of bUt!iness interests, he would consider 
what that would mea.n to business in this countn. But I wus relieved 
to find that Sir Purshotamdas Thakurdas, who represents other business 
interests in India, the interests of Indian l:;usiness men, supported the 
popular view and spoke against thenmendment. Sir Ilurshotamdal! 
Thakurdas represents 23 Feder.Roted Indian Chambers of Commerce. Ria 
own Chamber, the Indian Chamber of Commerce of Bombuy, tf I l"t'llIelll-
ter aright. consists of 1)00 members. and I submit there is ~o commercial 
constituency in India which is of equa.l importance with the constituency 
which Sir Purshotamdas Thakurdas represents, and yet, what is the verdict 
which they have given. 'l'hey are not a~ id of politics being brought into 
business by the proposal whioh we Bupport. They do not think tha.t politics 
.,·m be brought into husiness by eleotion l:y this Legislature, in conjunc-
tinn wit·h the other LegislIi,ture, of three members out of sixtt't'll of tIle 
Hoard of Directors of the pmposed. Bank. They think thflt three members 
should be 80 elected, beoMise in the situation in which we are placed. n,o 
other constituency has l:een suggested through which the general publia 
can exercise any voice or control in the management, of the affairs of thili 
National BanI!.:. Mr. Keynes in the note which he annexed tot,he report 
of the Chamberlain Uommi8Bion very clearly pointed out that as a State 
Bank will have very la.rge monopolistic rights, it is essential that the 
ultimate control should rest with the representAtives of the public interests. 
'\,iH it be the Nation's gra.vest interests which will hp rnh1H;tt-d t.o this Bank 
or will it be II private concern of a fevr merchants or traders or business men 
who will dea.l with the Bank? Every single man living in this country or 
trading or working in this country will have his happiness marred or made 
t.o some extent, directly or indirectly. by the operations of this Bank. That 
the management of such a Hank should be entrusted to only a few nominees 
of the Government, .and to a few representatives of the Chaml:ers of Com-
merce, that this Bank Rhould not have anybody on its Board who will 
comma.nd the confidence of the elected representatives of the people who 
sit in this Assembly, iR a· proposition W'hich I submit no Government would 
dare to put forward in any other Legislature in any other country. I 
submit, Sir. the situation is too pa.inful for words to descril;e. I hope that 
the House will ·realise tha.t this is an occasion on which the country expects 
that every em~er who sits here, be he a· European or an Indian, official or 
non-official, if officials are free to vote according to their own judgment, 
will recognise that he owes a very heavy r~s onsibility to the people of this 
country, a.nd I submit t.hat that responsi1:ility clema.nds that the amend-
ment 'which has been moved by the Honourable the Finance Member should 
be :rejeoted. J am on very safe ground when I ask tha.t the recommendation 
of the Joint. Select Committee should 1:e accepted, beca.use, I wish th., 
House to ta.ke full note of the fa.ct that though six months have passed 
Bince the report of the Joint Select f}ommittee was published, the Govern-
ment have not been able to put forward Rolly alternative which should be 
worth presenting t.o this House. The (Jovernment have not been able to 
put forward any such alternative nor have those who have supported them, 
nor have the re resent.a~ es of commerce and industry been able to put 
forward Any a1t~rnati e scheme whioh would commend itself to this House. 
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"The Finance Member's amenament is a clear proposal to cut out provisions 
which iring in the 'representatives of the people to exercise fl, limited voice 
in the constitution of the Bank, and I submit that, situated as woe are, ".,. 
ought not to reject the recommendation of the majority of the Joint SelE'f't, 
-Committee which worked on this Bill for many months and which had on 
its body se e~Al representatives of commerdsl and industrial interests in 
favour of-whnt flhaU I say-a. nOll-entity, a zero, a negative vote to cut 
out sub-clause (Il) and nothing else. I hope that every Member will diB-
'charge hiso dut:v to the people of this country by supporting the recom-
mendation of the Joint Select Committee. 

(At this stage Mr. President rose to put the quefltion and Mr. Ram 
Narayan Singh Also rose in his plllce.) 

lIr. Prealdent: I did not ~ee the Honoufflhlf' :'\fember riRe from hil 
leNt.. Does he wish to speak? 

Jlr. Bam Xarayan Singh: I do not wish to flpeak, Sir. 

Jlr. PnsideDt: The question is: 
'''That in clause 8, sub-clause (1), (-l be omitted." 

The Assembly divided. 

AYES--51, 

Abdul Aziz. Khan Bahadur Mian. 
_"nmad, Khan Bahadur Nasir-ud-din. 
Alexander, Mr. William. 
Allison, Mr. F. W. 
• o\nwar-ul-Azim, Mr. 
Ashrafuddin Alimad. Khan Bahadur , 

Nawabzada Sayid. 
Ayangar, Mr. V. K. Aravamudha. 
Bajpai, Mr. G. S. 
RJackett, The Honourable Sir Ba.il. 
Bray, Sir Denys. 

. Chattetljee, Revd. J. C. 
'Chatterji, Rai Bahadur B. M. 
Coatman, Mr. J. 
Cocke, MI' .• H. G. 
Cosgrave, Mr. W. A. 
'Couper, Mr. T. 
'Courtenay, Mr. R. H. 
'Cra.wforll, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Dalal, Sardar Sir BomanjL 
Ghuznavi, Mr. A. H. 
'Gidney, Lieut.-Colonel H. A. J. 
Graham, Mr. L. 
Hussain Shah, Sayyed. 
.l'owahir Singh, Sardar Bahadur 

Sardar. 
Keane, Mr. M. 

Lamb; Ill'. W. S. 
Lindsay, Sir Darcy. 
Mitchell, Mr. D. G. 
Mitra, The Honourable Sil' Bhupendra 

Natli . 
Mohammad Ismail Khan, Haji 

Cliaudhury. 
Moore, Mr. Arthur. 
Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rajah, Rao' Bahadur M. C . 
Rajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed. 
Rao, Mr. V. Pandurang. 
Roy, Mr. K. C. 
Roy, Ml'. R. N. 

Sams, Mr. H. A. 
Sassoon, Sir Viotor. 
Shah Nawaz, Mian Mohammad. 
Shamaldhari Lall, Mr. 
Bhillidy, Mr. J. A. 
8ykes, Mr .. E. F. 
Taylor, Mr. E. Gawan. 
Willson, Sir Walter. 
Yamin Khan, Mr. Muhammad • 
Young, Mr. G. M. 
~l i al' Ali Khan, Nawab Sir. 
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Ayyangar, Mr. M. S. Sesha. 
Bhargava, Pandit Thakur Das. 
Chaman Lall, Diwan. 

NOE8-49. 

Chetty, Mr. R. K. Shanmukham. 
Das, Mr. B. 
a.~, Pandit N;lakantha. 

Dutt, "M.! .. Amar Nath. 
Goswam', Mr. T. C. 
Gour. Sir Hari Singh. 
Haji, Mr. Sarabhai Nemchand. 
Ismail Khan, Mr. 
Iswar Saran, Munshi. 
Iyengar, Mr. A. Rangaswami. 
Iyengar, Mr. S. Srinivasa. 
Jamnadass, Seth. 
Jayakar, Mr. M. R. 
Jogiah. Mr. Varahagiri Venkat.a. 
Joshi, Mr. N. M. 
Kartar Singh, Sardar. 
Kelkar. Mr. N. C. 
Kidwai, Mr. Rafi. Ahmad. 
Kunzru, Pandit Hirday Nath. 
Lahiri Chaudhury. Mr. Dhirendra 

Kanta. .. 
Lajpat. Rai, Lalli.. 
Malaviya, Pandit Madan Mohan. 

The motion waR adopted. 

Mehta, Mr. Jamnadas M. 
Misra, Mr. Dwarka Prasad. 
Mitra, Mr. Satyendra Chandra. 
Moonje, Dr. B. S. 
MJlkhtar Singh, Mr. 
Murtuza Saheb Bahadur, Maul,,; 

Sayyid. 
Neogy, Mr. K. C. • 
Pandya, Mr. Vidya Sagar. 
Purshotamdas Thakurdas, Sir. 
Rafi.que, Mr. Muhammad. 
Rahimtulla, Mr. Fa.zal Ibrahim. 
Banga Iyer, Mr. C. S. 
Rae, Mr. G. Sarvotham. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Shafee, Maulvi Mohammad. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Kumar Rananjaya. 
Singh, Mr. Narayan Prasad.. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
S:nha, Mr. R. P. 
Sinha, Mr. Sidheswar. 
Yakub, Maulvi ·Muhammad. 
Yusuf Imam, Mr. 

lIIr. President: Pandit 'rhakur Das BhargavR. Amendment No. 28. 
Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan): 

In proposing this amendment I had this in view that three members were 
to be given to the Legislative Assembly . . . . . 

The Honourable Sir Basil Blackett: May I draw your attention t.o 
the fact that we have omitted clause (e) of sub-clause (l)? 

Kr. President: Pundit Thakur Das Bhargava seeks to add clause 
(f) to clause (e). Pandit Thakur Das Bhargava. 

Pandit Thakur Das Bhargava: My intention in moving this amend-
ment a~ that three Members were to be given to the Legislative 
Assemblv and one to the Council of State. Nbw, I feel 
iI difficulty in moving this amendment, since the previous 
port. ion which related to the representation of the public interests by the 
Legislatures has been deleted. I do not know what benefit will accrue 
by having one representative from the Council of State when'the provi-
"ion containing three representatives from the Legislative Assembly has 
been deleted. This amendment, therefore, has now become nugatory. 
Under the circumstances, I do not see how I can move it. I therefore 
!18k the leave of the House to withdraw it. (Laughter from Goverament 
Bencbes.) 

Kr. President: But the Honolll'able Member has not moved his amend-
:rnent yet. 
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Pandlt Thakur D88 Bh&rgava: With your permission. Sir, I just whlh 
"tic withdraw it. 

Mr. President: Does the Honourable Member wish to 11l0Vt! his 
amendment or does h(; not? 

Pandit Thakur D88 Bhargava: I do wish to move it, Sir. 

Sir Walter. Willson (Associated Chambers of Commerce: Nominated 
Non-official): Did not the Honourable Member ask for leave to withdraw 
his amendment and if he wants to move it now, is he treat.ing the House 
with proper respect? 

Mr. President: The Honourable :\lelllber cannot ask the leave of t.h. 
House to withdraw an amendment which he has not moved yet. The 
-Chair is inquiring from him whether he' wishes to move his amendment 
-or he does not. There is no question of its withdrawal till t,he Honour-
'able Member moves it. 

Mr. Muhammad Yamin Khan (United I'rovinees: Nominated Non-
Official): May I rise to 11 point of order, Sir? 'fhe Honourable Mem-
ber used the following words: "I do not wish "to move my amondment 
and therefore I want the leave of the House to withdraw it." 

)[r. President: Order, order. 1'he Honourabie Member cannot, a~  
the leave of tlle House to withdraw an amendment which he has not 
moved. 

Pandit Thakur Daa Bhargava: Sir, when t,' e previous amendment 
&Joved by the Honourable the Financb Member was debated and the re-
ilult of t,he voting- was in his favour, I had thought that the representa-
tIon on behalf of both the Houses of the CentrRI Legislature hail been 
knocked on the head. As, however, it is the desire of the House that I 
should move my amendment, I move it. It runs RS ollo ~  

. "That after clause (p) of suh-c1ause (1) of clause 8 the following new clause be 
inserted : ,. 

'(f) One Director to be elpcted by the elected Memhers of the Oouncil of State.' .. 

In proposing· this ame.ndment, I submit that it is absolutely necestlary 
that the general interests of the country should 'be represented by those 
who have come through election to the Council of State. When we see 
that commercial interE'sts will be represented by 4 members, 2 members 
,chosen from the Associated Chambers of Commerce and 2 from the 
}'ederation of' Indian Chamber of Commerce, it becomes absolutelv 
essential that the other interests which will be. a..'fected b:v the Reserve 
Bank should also be represented. Although it is quite 'tnle that the 
representation which is proposed by my amendm.ont will be quite meagre 
and will not be consistent with the interests involved, still I mOVe it on 
the principle that "some representation is better than no representation 
at all". I, therefore, submit to the House that for reasons which have 
l'lready been mentioned by the various speakers who lfPoke on the pre-
"lous amendment, it should accept my amendment. 

'The 1 ~able Sir Basil Blacke": Sir, I oppose this amendment. 
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Kr. PresideDt: The question is' 
"That after clause ~  of sub-clause (1) of clause 8 the following new laus~ be 

inserted: 
. (f) One Dil'ectOl' to UP elected: b~' the elected Members of the Council 9£ State.' .~ 

'fbe Assembly divided: 

Ayyangar, Mr. M. S. SIISh&. 
Dhargava, Pandit Thakur Das. 
Chaman Lall, DiW&1l. 
Chctty, Mr. R. K. Shamnukham. 
a~, MI'. B. 

Dut.t, Mr. Amal' N&th. 
Goswami, Mr. T. C. 
Gour, Sir H8I'i Singh. 
ISW81' Saran, Munsbi. 
Iyengar, Mr. A. Rangaswami. 
lyeng81', Mr. S. Srinivasa. 
J IImnadass, Seth. 
Jayakar, Mr. M. R. 
Jimlah, Mr, M. A. 
Jogian, Mr. Varahagiri Venkata. 
Kartar Singh, Sardar. 
Kelkar, Mr. N. C. 
Kidwai, Mr. Rafi Ahmad. 
KuIlZl'll, Pandit Bi,rday Nat.h. 
Laliiri Chaudhury, Mr. Dhirendra 

Kant.. 
Lajpat Rai, Lala. 
lIalayi,va, Pandit Madan Mohan. 

Mehta, Ml·. J amnadas 1\(. 
Misra, Mr. Dwarka Prasid. 
Mitra, Mr. Satyendra {)iandra. 
Moonje, Dr. B. S. 
Mukht81' Singh, Mr. 
Murtuu, Saheb Dahadur, Kaulvi 

Sa ·d. 
Neogy,7J.Ir. K. C. 
Ranga lyer, Mr. C. S. 
Barda, Rai Sahib Harbilas. 
Sarfaraz Hussain Khan, Khan, 

Bahadur. 
Shafee, Maulvi Mohammad. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Kumar Rananjaya. 
Singh, Mr. Narayan Prasad. 
Singh, Mr. RI.m Narayan. 
Sinha, Kumar Ganganand. 
SinPa, Mr. R. P. 
Sinha, Mr. Sidheswar. 
Ya.kub. Maulvi Muhammad. 
Yusuf Imam. Mr. 

NOES-62. 
Abdul Am, Khan llahadur .Mian. Keane, Mr. M. 
Abdul Qaiyum, Nawab Sir Bahibzada. Lamb, Mr. W. S. 
_llimad, Khan Bahadur Naair.ud-din. Lindsay, Sir Darcy . 
.Alex&1lder, Mr. William. Mitchell, Mr. D. G . 
.Allison, Mr. F. W. Mitra, The Honourable Sir Bhupendra 
Anwar·ul·Azim. Mr. Nath. r·. 
Ashrafuddin Ahmad, Kh&1l Babadur Mohammad Ismail Khan, Haji 

Nawabzada Sayid. Chaudhury. 
Ayangar, Mr. V. K. Aravamudha. Moore, Mr. Arthur. 
Bllijpai, Mr. G. S. Mukherjee, Mr. S. C. 
Blackett. The Honourable Sir Basil. Parsons. Mr. A. A. L. 
Bray, Sir Denys. . Rainy, The Honourable Sir George. 
Chattet>jee, Revd. J. C. Rajah, Rao Bahadur M. C. 
Chatterji, Rai Bahadur B. M. Rao, Mr. V. Pandurang. 
Coatma.n. Mr. J.Roy, Mr. K. C. 
Cocke, Mr .. H. G.Roy, Mr. S. N. 
Cosgrave, Mr. W. A. Bams, Mr. H. A. 
Couper. Mr. T. Bassoon, Bir Victor. 
Courtenay, Mr. R. H. Shah Nawaz, Mian Mohammad:. 
Crawford, Colonel J. D. Shamaldhari LaJl, Mr. 
Crere,r, The Honourable Mr.;T. " I ShiIlidy, Mr. J. A. 
Dalal, Sardar Sii- Bomanji. Sykes, Mr. E. F. 
Ghuznavi, Mr. A. H: Taylor, Mr. E. Gawan. 
Gidney, Lieut.-ColliDel H. A. J, Willson, Sir Walter'. 
Graham, Mr. L. Yamin Kh&1l, Mr. Muhammad. 
Hussain Shah, Sayyed. Yonng, Mr. G. M. . 
Joshi. Mr. N. M. Zq.lfiqar J\I: Khan, Nawah Bir • 
. Towahir Sinp;h. Bardat Bahaduw 

Sardar. 

The motion was negatived. 
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Mr. President: The next amendment.* stands in the name of two 
Honourable Members. Sir' Victor ~a soon and the Honourable Sir Basil 
Blackett., I do not know which Honourable Member wisheR to move it.. 
Sh, Victor Sassoon. 

Sir 'Yic'or Sa8800D (Bombay Millowners' Association: Indian Com-
merce) : Sir, I have a feeling that !!Ome of my remarks the other day 
may have been somewhat misunden;tQod by my lawyer friends, lind 1 
("aD assure them that I did not intend in the slightest degree to be dero-
gatory in any ''!'<loY to lawyers, because no one hilS' 1\ higher opinioll ()f' 
lawyers and their abilities than I have, In fact, we business men d£'li-
berately have lawyers on our Boards, because w£'. find that the advantage 
of hllvi»g their advIce is invaluable. But. tbat. of course, is a very 
different thing from saying that H busin£'ss bonrd should not be!':t be 
llH.lDaged b.,' the large majorit.y of businel<l! men. J may be old-fashioned. 
in thinking that that would be the best way of running businesses, but. 
1 11m equally old-fashioned in thinking that lawyers would make the best 
judges, and I would be very much opposed t.o t.lle suggestion that business 
men ",hould be put on the Bench 'l~ well HS lawyers, 

The question we have here, hOll"ever, is ,~ quest.ion of electorates, It 
hat. been ;;aid that. the Assemb!y should be composed of lawyer8 entirely. 
~nd t.hat no business men should becomt; members of it. That wall HUg-
ge8t.ed. I Illay point out that there is nothing toO 'prevent, the Assembly 
teing composed entirely of lawyers, if lawyers are elected by their 1'.011-
st.ituenciel:i, but I don't think t.hat. an.vone WQuld Stfggest that the elector-
ate for Mllmbers of this Assemblv should consist entireh' of hnvvers. It. 
1;\ a. quest.ion of electorates, it may be that und'('r the' RI'1iellle 
wl!A3reby Legisla.tures do not elect Director!> that a legiRlutol' 
may quite easily be a member of the Bo8I'd, I have already said 
that I would have no objection to having a Member of the 
A.!Jsembly or of the Council of State OIl. the Board, so long as he was put 
there primarily because he was oonsidered to be the beRt man available 
tlS '3 Director of the Board. I am in fact very strong I." opposed to an,V 
IIl:ltlmbel' being barred for being a Member of this Assembly. but I nH'rel.v 
deprecate that the electorate which should elect this member !'ohoulil be 
Members of the legisla.ture. 

The other point which has been mnde b~' some of our friends. vis .. thnt 
~hill amendment would l'educethe number of Directors, has I think a great 
deal of force, If I thought for & moment that any Bill for a Reserve Bank 
would come before the House flnaH:v with only the number of Directors that 
is left after we have taken these away, and that the majority of the Board 
would be nomirutted members, I !lhould oppose the final ·passing of snch 
n BilL But we are admittedly in Ii difficult position, And in moving 
thiS" amendment I do not WBillt it. to be considered that I would fllvour 
that the BOOl'd should be ruled by anything except a majorit~' of elected 
members. That is what I hope that when this Bill comes before the 
Legislature for final rassing it will have. In moving this amendment I 
am merely opposing a principle-I am mereI.v opposing til(' principiI:' 
that II Director of the Reserve Bank sbnuldhe elect.en hy nn electorate 
eoD8ietmg of a political body. That is the only reaRon wh." I flm l lo in~ 
t.bis &\TIeDdrilent and why I supported the l",st amendment . 
.qtlit ~1rd y .a~ KlIDZru: Whl;\t. ~s .t.he 'Honollrflble ~ emb ~r' ... 

'~e tat.i e ~ 

• No. 29 in final Li.t, 
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Sir Victor SassooD: I mu"t admit to mv Honourable fr;end that the 
lIit.ernutive which I bad put on the paper at the !::lilllla Session is not on 
the .paper to-day. I am just as much for that alternative Board but 1 
thought t,hat it might save the time of this House if I did not put it 
forward as the Government have told us that the Bill us we pass it hel'e 
may not return to us in substantially the same fonu. It is purely tt ques-
tion of saving time; and if the Honourable Member wantlS a Board whicb 
would consist of 8 majority of ekcted member~ but still would have no_ 
body on it directly ejected by the Legislature, 1 could easily !pve him ~ 
Roard on those lines, the lines which our party supported during the Simla 
!::It'lSsiou. i~. I therefore fonnally move the amen1'lment st.anding in my 
na.me: 

"That in 1 us~ 8, suh-clau,e (1) U) be omitted." 

](r; N. O. Kelkar (Bombay Central Divisiou: Non-Muhammadan 
Hural): ::-lir, 1 rise to oppose this amendment, and I will briefly give my 
renSOIlR fnr opposing it. Sir Victor Bassoon has said that he opposes the 

Au~l  that he proposes the deletion of clause (I) as a matter of principlf\. 
hilt in cff,'ct it, becomes even still more rlestructive than the previous clauf.\" 
which hillS been omitted. I think he should have /Stayed his hliolld at lea.ot 
after seeing that (e) has been omitted, because he said that his mind does 
not. run in a destructive'mould, and wqen he saw for himself that le) was 
omitted I t·hink there was good reason for him t.o stay his hand there a.nd 
aIlow the other 3 ire~tol's to be elected by the local Legislatures, so long 
as no constructive proposal had been put forward by him ar was in view 
from Any other quarter. . Sir, I think the merits of clause (f) are even higher 
:md greutl'r than the merits of clause (e) which hilS lh~ady been omitted, 
hecAuse 1'l11l1Re (f) gives the power of electing three Directors to the local 
Legislative Councils. And, minrl you, the difie.rence is this-that, wheren!; 
in the em;t: of the 3. Directors to be elected by the LegislAtive Assembly 
there is no sort of special qualif1clltionnamed for the D.irectors that might 
be elected by the Legislative Assembly, here in 8 way that qualification 
has been r;pecially indicated. Two Directors are to be elected to re,present 
thf' intprests of agriculture" and one t,o represent the interests of commerce 
:mil indust'I)'. ThiR will at once show tha,t the range of selection will be a 
narrow Olle and therefore the merits of the people to be elected as Directors 
will ne l~ssarily be higher. Now what does this sub-cla,use give to the 
Legislative Councils? Only 3 Director!'. two out of them to represent agri-
cult.ural interests find one to represent the interests of commerce and trade 
Ruch AS there may be in the mufassiJ. It is admitterl that the agriculturAl 
1lollllJnt.ioll i~ about 80 per cent. of the total population of this country, and 
hill] j" HlP main source so far of both the income of private people lUI 
well itS Oovermnent revenue in the provinces. So this is a category which 
cannot be safely disregarded; and if you in this m8JlIler overlook ab!101utely 
the interests of the agricultural and the commercial classes in the mufusil, 
then it does not redounrl to your credit for takin,ll good care of the mufassil 
people. Now it may be said that four me'mbers have already been allotted 
to t.he European and Indian Chambel's of Commerce; bull; Wha.t does that 
mean? Those mEmlbers have been allotted to a, few 'constituencies whose 
membership does not go beyond hundreds. They are sometimes moatl~ -
pocket borou h~ and the Chambers have got small cliques within them. 
Moreovpr, vou will observe that the members of t·hese constituencies are 
mORtly iti~en ' of the metropolitan to,,"nfl. They live either in BombtJ, 
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Madras or Calcutta. Uutside in the mmassil you have very few people 
who are members of the Chambers of Commerce. I do not mean to Billy 
that the rules of these Chambers prevent an~- people from the mufasBil 
becoming members of tho8e Chambel'll, but I am pointing out the simple 
faet that in the constituencies of the Chambers of Commerce few people 
from the mufassil will be found to be present. On the other hand, you 
must remember that t,he Chambers of Commerce in the metropolita.n towns 
do not necessarily have the whole monopoly of comlllercial and bUf\inef's 
and trade wtisdom. You must allow a modicum of it to be clai1med and 
shared and ~njoyed by the people in the mufassil as well as in the metro-
politan towns, aJld for that you are absolut,ely making no provision becau86 
the Cham.bers of Commerce constituencies, as I said, belong entirely to the 
metropolitan towns and the people in the mufassil have neither part nor 
lot in their tr8Jlsactions and their privileges. The business of the Bank, 
8ir, it will be seen has much to do, has much relation to many t,hings which 

. enter into the vitals of the mufassil people. thp ugTiculturist. the small 
trader, the retail merchant find so on and so forth. The Reserve Bank is 
~eon emed with currency, with the operations of c11rrency, note issue, dis· 
counting of bills, inflation find deflat.ion, bank Tate antI so on. All these 
matters, though not quite dircctly.. are Rt-ill indireetly connected with the 

• welfare of the agriculturist and the small trader and the retail merchant in 
the mufassil. In the long run there iR A. vitHI (',onneetion between the operA.-
tions of the Reserve Bank and the' interests of t.hese poor people in the 
mufassil, but still you are giving four Directors to the Chambers of Com-
merce and you ere not giving a sinille one to protect the interest,; of these 
mmassil people. Then there is a further advantalle in !=iving- tW0 OJ:' t,hrae 
J?irectorsto the Legislative Councils and in this a~-. One arguiment 
against the giving of power to the elected Members of the Le!.(islative 
Assembly has been that there are cliques, there are political parties sitting 
together in one House. As the election will neces..'!arily take plac(' in this 
HOllFle, where all these parties are present, it if': alleged that politica.l 
influence will have its own wav and that people will be elected under polit.ica.l 
pressure and influence. who' will not, perhaps be quite competent to be 
Directors of the Bank. As Against this. however. there is a distinct advan-
tage in giving three placeR of Directonl to all the provincial C~un il  to-
gether, been-use the elections will not t.ake place in one plMe SlDce these 
t.hree seat8 w111 be given to the provinciAl Conncils in eight or nine provinces. 
The people in those Councils CAnnot sit together or ,ote together and 
therefore cliquiRm will have no place ~nd it follows t,hRt the best Relection 
nos ~ble will be mRde. Again in this case the choice is to he restrict,ed in 
pxpress terms to people who represent commerce. trade and agricultural 
intprests. '1'herefore, the range of selection will be a narrow one and there 
is a gpecial guidance which will result in only those kind of people in the 
mnfassil com:ing forward. I think I CAn claim thi~ for thp lnuiasRil. t.hnt 
in all the nine provincefl there will certainly be one or two meD who will 
be fit. fl..I1ll competent- enough to be Directors of t~is bank AI' much as del€'-
O'A.t8S or directors retU:l'lled bv the Chambers of Commerce. You CBDllO\ 
~  t.hat the mufassil is absolute]v bereft of wiRdom. And therefore :vou 
win get from the local Councils altogether three people whose special care 
it will he to look after the interests of the n.,...aricultural. commercial A.nd 
t,rading population in the oount~y. New industri~s are ° being .sta;rtpd in 
the mufasflil. Ther8 a.re factones a.nd n!UI('.ent mdustnes sprlDg'\ncc up. 

"ThN0e is! t.hp ~m ll business man who. of COUffle. t,~ e  his cue from the 
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metropolitan towns no doubt, but has got very large interests involved in-
his own business; and as I have already pointed out, the operations of the 
Bank have a vatal connection with the business of these people. Therefor. 
it is abs(}lut.ely right that these people also shoulcl. be represented in the 
Imanagement of the Bank. 

There is also one incidental advantage. to which I may refer. In im;titu-
ting this Bank. it is oortainly your desire, I talte it, to make the bank a 
popular one and to make it familiar to the public at large. Tfle intention' 
is not only to make it familiar to the Governor General in Council who nomi-
natei' ou~ Directors, or to the small eommercial cliques in Madra.s, Bombay 
or Cnl(,lltta ~ h  nominate four. but T take it it is ,'OUl" desire to make it Ill! 
fAmilinr to tlw people in the count>ry at large ai< 'possihle, aTld if you give 
tbil1 right of C'ler'ting t.hree Directors to the Members of the local Councils 
.1"011 will at once find that the curiosity, interest and knowledge 9Joout this 
nau]; \I'iIl gently pfmneate throughout the whole length and breadth of 
the' ('ollntr.,·: for as things are at present one district in the mufassil hal" 
got onc or two Members to re re~e t it in the loca1 COlmcils and when the 
rillk .come" £.01' electing Directors to thiR Rom·d, t-hat by itself will create 
a sort of interest, nnd an occa.sion for educntion, ,\,hich will be abRent in'" 
other conditions. 

Yon have n1read~' given one Director to the Co-operative Banks. Now,. 
T do not Ree 1mw you can differentiate the interl'sts of the Co-opera.tive 
Bnnks from t,he intert'sts of the mufassil ngr;iC'nltural and conlllwrcial populA-
t.ion. The Co-operative movement has. as it, were, two sides or poles to 
it: 011<' is represented b~' thl' nnRnciers in the Co-operative Banks, where&!! 
t,he othl'r pole or aspect-of the co-operative movement, is represented by 
t,ne ngl'icnlt-urist-people themselves. ~o , if yOll Ine prepared to give one 
Director to the Co-opera,tive Bank:;:, whv !=lhould you not be prepared to 
give nne or two seats to the agricultural population it:;:elf. which lEI directly 
con('erned in the co-operative movemC'nt ~ 

If ~ ou do tha,t, you will be hel i~ to establish a certain equipoise, an 
pqnitable distribution of paWSI' and privilege among the different classes in 
thl' count.n-. Therefore I strongly oppose this amendment and I reallY 
l'l'qUE'S( Ri; Victor SasRoon in the circumstances" considering there is M 
suitable alternative to fin the gap, to wit.hdraw his amendment. 

. Ilr. B. as 0 'j~s l Division: Non-Muhammadan): Sir, 1'0111(' .o.f .my 
fnelld,,' who are slttmg on my left here have got. I find, the ptlhtlclan-
phohia .. The very !lame of politicifln makes them scent danger. I was 
reading in some book the other e enin~ thnt Napoleon was greatly ~r1 ~tened 
of' ('atf' l.\R wnf' Lord Robertfl a.lso. The mere presence of it Cflt IJ1 the 
rOiHlI used to ri~hten the great Napoh·on IlTlrt Lord Roberts. I £nd n:y 
friends of the commercial group fire verv much frightenert ofpoh-

tieillllf; . :, . 
)[r. President: The Honourable :\{.'mber knowR that I hAd allowed-

fnlle.,t latitude to Honourable MemlH'TR t.o discuss the previous aUlf'ndment 
regaruing the omission of elause (e). T Am riot going to do so in conneetioft 
with tliiR amendment . 
. ilr. B. Das: Sir, on another occasion when my Honourable friend. 
Sir Vietor Sassoon, appealed to the~od sense of the Bouse to ~ e t' 
tecti(,n t.o A certain industry, he appealed on behalf of the agnculturai 
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cllll;;;es and he mentioned that the country was getting overpopulated and 
the agriculturists should be provided for. To-day this ·purticular ree01l1-
lllendation of the Joint Committee requires that the agriculturist class 
shou.ld hI' properl" represented through the provincial Legislative Councils 
on the Direetorate of the Bank. Whv should this politiciallpllObia of 
certain ~lelllbers of this House prevent them £rom supporting this and 
make t,hem go so much against politieialls? Who are these politicialli!"! 
'l'he~  haw been eleuted, not by the capitalist e,Iectorate, not by the 
electorateR who pay income-tax, but lllOStly by the agricultural ('lecl"orates. 

)(r. Prelldent: The Chair regret!; that the Honourable l\lembl'f is not 
prepared to take the hint. 

Mr. B. Daa: N1y cont.ention, Sir, i;; that the l\Ielllbers Ilf the provincial 
Lt:'gislutiYe Councils are representatives of the agricultural classes lind they 
ought rightly to represent that class 011 the Board of Directors. 'fhe one: 
Director that has been provided by the Finance l\:Ipmbll'r for the Co-operac· 
liw a~ s will llot in allY way give the agricultura1 classes diroot repre-
sent-otion. I would remind the Members d the Governmtlnt HenC'hes, 
exeept the Honourable the Fillance }lember who does not represent the 
Civil Hel'viee here, that they always fihed (,J'OCodile tears on behalf of the 
.. masses of the a ri ulturist~  to them I appeal, if you believe that the 
a'-!"ricultul'iRts have II stake in th(' country it is for you b., cOllie and vote 
with us and to oppose Sir Yietor 8ai\soon, so that the agriculturi",i daRses 
are prop('rly reprei\ented on tile Board of the Reserve Rank. 

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
~i ', I· oppofle the arnendment. . TIl(' question of a Reserve il9-nk for the 
country which wiII be a central bank for the whole l ~ti l-l and control 
the u~ren y and finance thel'eo£ is so yer~' important and the amendment 
lll·,yed is so yery destructivt' Imd pernicIous from the Indian f·eonomic 
point of view that. it is very difficult for an elected member to record Ii 
lilih'nt vote. . 

Kr. Presidtut: The Honourable Mumber does not suggest that llll 
1 P.M. elected :'.femhers siJouid speak. 

)[r. Ram Narayan Singh: I thinl, so, Sir. But as to the llomillah'd 
lielllber;; they have not,billg m"re to do than to dance at the Leek and 
('>111 of the Honourable Sir Hasil Blackett. 

)(r. President: Order, order. 

M:r. Ram Narayan Singh: Sir, this alllendment is the same II>; the one 
which has just been disposed of. 'fhif; has been brought forwll.rd on the 
pl'inciple that ~ political body f'hould not be alle·wed to elect a representa-
tive to sit on the Board of Directors of the proposed State BRnk. I really 
Cllnnot uudt'rstnlld thRt principle at aiL When t.he Govemment- 1S going 
to HIJpoiut it Governor lind a Deputy Governpr and also to nominate two 
Directorl' to the Eoard, I don't see why any objection should be mised to 
the l .. egislaturl's electing their own representatjves to the SCUlie Board. 
At the SHllle time the Honourable t.he Finance Member sHid the other day 
t.hllt. hf' had no nbjection to a Member of the Assembly being elooted as 
n Director on the Roa-rd, but. hiR onl~  objection WOR against t.his A.;sembly 
'constituting it-self into lin electorate .  .  .  .  . 

The J!cmourable Sir Basil Blackett: May I ~ol e my Honourable friclld's 
diffkulty by I'aying that I never Raid it, .  . 
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JII. Bam Narayan Singh: 1 say, tIlt: H!.llOUl'able the Fina.n~e Member 
said that he had no objection to a ~ ember of the Assembly bemg elected 
as a Director of the Board. 

Mr. President: Order, order. The Honourable ~iember mus;; accept 
the word of the Honourable t.he Leader of the House. 

Ilr. Ram Narayan Si.ngh: All right, Sir. But I believe t.he idea under-
lying the objection on the part of t.l~e ~o ern~nent members ~s. that tl.lis 
Legislature as well as t.he ot.hor provlDcml LegIslatures are polItICal bodies 
a.nd that they should not constitut.e themselves int.o ele tora~s, l,ut. that. 
if a member- of the Legislatures by any other quarter could be elected 
as a. Director, Government "'ould probably have no objection. This is 
the idea. But I submit, Sir, it is a.n entirely wrong idea; it is &l!.ogether 
lj peculiar ideo. Sir, it IS very difficult to eJiminat.e politics from 
business .... 

Ilr. President: Order, order. I do not wish to interrupt the Honour-
able Memher in t.he very int.eresting speech he is ma.king, but I must point 
ont. to him that these things have been repeatedly said over and over 
again in connection with the previous amendment, a.nd he sh';uld not 
repeat. them again. 

Mr. Ram Narayan Singh: I bow to y(,ur ruling, Sir, but as I had not 
an opportunity to speak on t.he previous amendment, I want.ed to allude 
to it. ... 

JIr. President: The Chair cannot help t,hat. 

lIlr. Ram Narayan Singh: At the same time, Sir, the amendment relates 
~o the .. ame principle that politicol bodies should not be allowed t.o choose 
Il. represent.at.ive to sit on t.he Board of Directors of the proposed Bank. 
Sir. I submit that. it is the business of t.he world which is dirBcting aU 
it,s political act,ivities, and I must say that it is t.he business foresight of 
t.he HonoUl'able the Finance Member that has m,lde him bring ihis Bill 
into the House and get it passed into law so that the Britishers may 
have a larger control over the affairs of the proposed Bank. Sir. it is 
an admitted fact that British people want political supremac:" in thlR 
·country only to continue their business herein and nothing more. -If 
1 may saJ so, it is only out of fear from probable future political changelil 
in the country resulting in the transference of political powers fto'JDl the 
British bureaucracy to the popular part.y in this c(>untry that the Honour-
able Sir Basil Blackett is so very anxious to separate our natioll .• l busi-
ness from our nntional political activities and t.hus to make British business 
here safe at least for some time even after those politica. (·.Ilanges 
referred to above. But I may tell him that with the solid offici!!J block 
he ha.<; behind him, he may do what he likes to do now. We are not very 
much concerned whether the Bill is passed or it is defeated. But, I may 

. tell him that when we also shall have powers in the not distant future, we 
shall be able to do whatever we like with the constitution of the Reserve 
Bank. In view of what I have said, I think my Honourable friend, Sir 
Basil Blackett, will be able to persuade Sir Victor Sassoon to withdraw his 
amendment. 

JIr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, on behalf of the Joint Committee which was respon-

"1Oihle for putting t.hi,; amendment into the Bm, I think it is my duty to 
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SIlY a few words as to why the .Joint COlllmittee by a majority decided that 
the elected Members of the provincial Legislatures sh(')u!d have a il~e in 
the representation of Directors on the Board of the Central Bank. Sir. 
I do not propose to repeat aU the arguments t,hat have been advanced 
ill favour of the proposition . . . . 

Mr. President: You ,,-ill not be allowed. 
Ilr. A. Rangaswami Iyengar: Yes, Hir, I understand tl!at I do llI)t want 

to repeat the 'lrguments that have been advanced to meet the argmri.ellt 
that Membt!t"s of Legislatures are suffering under a double dose of original 
sin in having themselves represented in business concerns. I do not think 
that matter lleed be elaborated. But so far as the provincial Legislatures 
are concerned, I say, 8.R my friend Mr. Kelkar very clearly pointed out, 
that their claim to constitute themselves into an electorate .for the electioll 
of Directors to the Central Bank stands on an essentially different footing 
from that in which the Members of the Central Legislature stood. In the 
first place, Sir, there is no doubt that as regards the particular purposes 
for which these people have been a~ ed to elect Directors, namely, the 
representation of the interest!'; of agriculture, of commerce and of iudustries 
of the provinces, I believe the Honourable the Finance Member has con-
ceded the point that provincial representation is essentially necessary in 
regard to the cOIlstitution of this Directorate. If, Sir, that principle iF. 
sound, I say that t,he lllamler in which the Joint Committee have proceeded 
to secure T('presentation of the interetlts of agriculture, of commerce and 
industries ill the several provinces to prevent, as has so often b.,en sa.id 
',n the official side, the exploitation of the Central Bank in the interests 
of any particular cities that may dominate the financial interests is per-
fectly correct, and I say that the provincial Legislatures form the mOilt 
excellent instrument for preventing a.ny such disaster or catastropht' which 
they may desire to prevent. I say, Sir, further that if there is nny such 
risk here is a proper method-I do not concede f{>r a moment that there 
is any such risk-but if there is any, here is a proper method, because 
~ub- lause (d) of clause 7 says that no one shall be a Director who "is not 
or has not at some time been actively engaged in agriculture, commerce, 
finance or industry", and it is with special reference to sub-clause. (d) of 
clause 7 that we provided in sub-clause (f) of clause 8 "three Directors to 
he elected by the elected Members of the Legislatures of the Governor's 
provinces, of whom two shall be elected to represent the interests of agri-
culture, and one to represent the .interests of commerce and industrv". 
Therefore, Sir, I do not see why there is any incompatibility in so fei as 
this matter is concerned in the Members of the provincial Legislatures pro-
ceeding to elect Directors to this Bank on the basis, as I take it, that it 
is going to be a State Bank. Secondly, Sir, the Honourable thE' Finance 
Member said that the Government were from the first totallyoT'posed to 
t.he principle of Legislatures having anything to do with finance, or financial 
people having anything to do with politics. But the Legisla.tive Members 
of the provincial Legislatures ha.ve no part or lot in the framing of this 
Bill or in the discussions on this Bill in the Select Committee or in the 
enactment of this Rill in thifl House. They hl!l.ve absolutely nothing to 
do with any questions that might possibly come before either the Central 
Reserve Bank or any matter which might come in question in connection 
with the Reserve Bank in the Central Legislature. I do not therefore see 
any reason whatever why Members of the provincial Legislature Could 
possibly come under any of the difficulties or exceptions which' the Finance 
Member has stated as being imposed upon Members of the Legislature. 
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1 'do not want to labour the point further, Sir, but lowe it ~o the .Toint 
'Committee of which I was a member that we who "oted for It, hestowed 
most anxious thought on the constitution of the Directorat.e ,and the ~o
yision that t,hree Directors should be put down from the Centra) Legl8-
-lature and t·he provincinl Legislatures with s ~ ial _reference to tl~e repr.'-
-sentat-ion of agrieulture and industries, of whIch all of us-I thm~ the.~  
will also :\C7ree on t-ht' official side-are agreed that represematlon IS 
absolutelv ~eeessa.ry in so faT as the Central Reserve. Bank is ccncerned. 
Again, sO far as th;lt part of it is on~emed, Si~, it is ~1  known that no 
alternative scheme for t.he representa.tlon of agrIcultural ll!terests ha~ been 
stated on the other side and the Members of the provincial Legisbture, :18 
the House well knows, have be('n elected in the bulk-I might sa~' nbout 00 
per cent.-by the agriculturists of. all the provinces. The bulk of the people 
""ho elect repres('ntatives in the provincial Legislatures, millions of them, 
are t.hose· who own some land 01' pay some land ees~ to Govemm.mt and 
therefore it is peculiarly apposite that Members of the J?rovinciltl.I ... egiRla-
t.ures should be asked to elect members to represent agncult.ural mterest-s 
in the Bank. I have nothing more to add Dut support the recommendR.-
tions of the Joint Committee. 

. The Honourable Sir Basil Blackett: Hir, I hope the H{.u,;e ',,'ill ('.0111<' 
-quickiyto a conclusion on this point because it is, as Mr. Rangaswami 
Iyengnr has pointed out, very nearly the same point ns that which has 
~ ready heen decided. I nm perfectly willing to admit, with Mr. Kelkar 
and Mr. Iyengar, that the arguments from t·he point of view of expediency 
~ a.inst this proposal are not so strong as the argUlments .... a.gainst the pre-
vious one. From the point of view of expedienc.,y and as regards the ques-
tion of the representa.tion of agricultural interests, as the Honourable Mem-
.ber is probably aware, and of provincial interests, the Government of India. 
are not in disagreement with him and perhaps I ma.y safely say that before 
the Bill reaches its final stage's the Government will take what he has said 
into consideration. But the objection on principle remains. I think all I 
.need do.. Sir, is, if I may, to call the attention of the House t<l what the 
minority on the .Joint Commit·tee said: 

, "Our objectiOn to members of the Legislatures being eligible for the office- of 
Dirl'ctor applies with even greater strength to the proposal that the Indian Legislature 
and the Provincial Legislatures should be form I'd into constituencies for the election 
of members of the directorate. Such R proposal seems to us to he fatal to the scheme 
of a. Reserve Bank altogether .  .  . We regard it as fundamental that the majority 
ef the memhers of the Boa.rd must be chosen h: ~onstituen ies independent of tllP 
State. Only so can the full independence of the Board he securt'd. The proposal 
further offends against the principle that the constitutional functions of the Legislature 
do not and ought not to extend to the exercisl' of executive functions such as the 
a.ppointment of persons to specific posts. In so far as such a un ti~n haR to he 
exercised at all in the case of the Reserve Bank hv or on hehalf of the State it is a 
~u~ ~ion of. t~e ~ e uti e and not of the Legislature. We object also to the proposed 
inVidIOUS distinctIon hetween elected and othf'1' meml' .. rs of the Legislatures." 

. Sir, we do not think that it is in the interests of the Bank that It shoUld 
be brought into conta.c.t with politics even to this extent, ilor do we tblnJ[ 
that .it :s in the interpsts of t.he provincia.) Legislatures tha.t t,heyshould. 
he, ml\.v I sa-y, dpmoted into the position of Electoral Oolleges. . 
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Pandit Birday Hath Xum:ru: Hir. the honesty of purpose of Sir Victor 
·."t4llssoon ('ompeh Ilf! t,o consider the urguments he has advanced in favour 
'Vi his. lliution. He admits the jUlltioe of our contention that the Finance 
}\fember, while proposing the deletion of certain portions of the clause 
suggests nothing that sholl1d take their place, Hnd he asks Uf! to believ; 
that the omillsion woulll he rectified in the other House. So far then al 
thi!'! House is concerned.. its complaint is perfect.ly justified that the size 
of t lIP Directorate is being redueed in such a manner aRi to gil-e an undue 
predominance t() the nominated DireC'torB. l"or t,he present the Finance 
Member';; sJognn is. "Down with this ('Iau;;e"; nnrl perhaps he w()uld be 
'sorry to Sf-e an~' .changef! introduced 'into it which would i'mprove it in such 
14 way HS to compel him to aecept, tlw schl'me of a State RBnk. Rut what 
if! the change that is i el~- to be introduced into the Rill in the other House? 
Now, liD fHr af! W16 have ('orne to know the Honolll'fthle Member's mind, 
he will propose either the stockholders' scheme or tht; f!ha.reholders' scheme. 
Prohahly, if we may judge from thE> Rill which you .. Sir, did not call on 
him to introduce. he will fRvour the RhRreholders' plan. Now, Sir Victor 

t ~ is not one of thORP men who are oppoMed to a. State Rank. Aparl 
frOln t.he (lOIDpromiKt' which was arrived at in autumn la.'1t in Simla, Sir 
Viet.or SIiRsoon WHK indepenrlently in favour of a State Rank. He did not 
liIhHre the opinions of t.he FinanC'e Memhe!" when the llliter ohjected to 
tlw iu;;titution of Klich R Rank. ~o . I aRk Sir Victor S ~ n, if whill'! 
holding t.his view he can prOp!'lRe chungell in or.der to pave the wfly for the 
reintro(juctirlD of the I-!hareholderf!' plan? Is it really am' pR.rt of t.he duty 
of tho~e who nrt' in favour of n StRt!" Rank to make the Finance Memher's 
tnRk ellsy in that respect? Of course. it will be open to trhis house to 
'eonRider the mellfmre Rg-ain when it comes back from the other Ronse. bu" 
Icertflinly hope thn.t Sir Victor Bassoon and those who share his view,:: 
wiJI not, lend a helping hand to Government in this matter. Let us stie.k 
to the principle of a State Rank which we accepted in SimJa, and, unless 
i,orquate reRsons can!>e given for jettisoning thnt scheme. there is absolute-
ly no reason why ,,'e should accept any proposal which would in effect 
tnean a reversion to the plan which we have deliberately and over and over 
a.gflin rejeeteo. 1 trm:t therefore thnt thp House will not aC'ccpt Sir Victor. 
·.sn.!::soon ';: amendment. . 

)lr, )lukhtar Singh (M3erlLt Division: Non-Muhammadan Rural): Siti, 
I till\(' thit; opport.unity to say II few woms in opposing thi" amendment. 
lhdortunatelv, India i~ one of those countries which have beell deliberatel~' 
reduced to the position of an Rgricult.lll.-al country. (Laughter). It is not" 
'question of la.ughing, Sir. Rut this is whatl feel. Every industry One 
nfteranother hn'1 heen oestroyed by the benign Government and ~ 'e are 
to-dav told that it is only an agricultural country. A country which is 
Raid to be mainly an agricultural country should not· have :my rep"esent.n.-
tion at all on the Centra.} Rank. This is the position, Sir, which this 
amendment comef! to. The Honourll.ble the Finltnce Member eem~ tn 
be verv solicitous for the interests of agriCUlture, but he does not tell us 
,how ~i1l he be 'able to protect the interests of the !l,grlculturists by the 
C'onstitution t.hat he is proposing. We knoW' nothing to-day, Sir. What vi-ill 
he the final shape of this Bill when it emergeR from the Council of State? 
Rut according to the proposition which is before us. Sir, we find that there 
is no likelihood of nnv person being on the Boa.rd who will be a repreRenta-
;;.jve of the agTicmlturistR. hflmnl!' only. if at. ali. the one who mn.y he f'leC'teif. 
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by the provincial Co-opera.tive Banks. Unfortunately I helong to '" pro-
v·ince which has no provincial bank and therefore m,y province will not be 
represented. I would submit, Sir, that the retention of this clause would 
not have been necessary if there had been in this country Associated Cham-
berB of Agricult.ure or any agricultural associations. Then they would have 
constituted an electorate for the pUll'pose of electing some person to represent 
agrieult.ure on t·hiB BoaI'd. But v.-hen there are no agricultural societies 
in this ounti ~, then the only electorate that can elect is th~ Provincial 
Government!>. Agriculture, as we all know, is a transferred subject, and 
in their ca8e it is only the provinces that can elect any Director to re resen~ 
~he agriClllturalinterests on the Oentral Bank. I would submit, Sir, that 
a. per,.;on ill to be elected not, by one pl'ovince but by aU the provinces toge: 
ther, which means that only those pemons who are intereilted in agriculture. 
COmll1l,rCe .lIld .industr;y are likely to ~ome on this Board;, and if that is sO, 
1 (}u }lot know. why objection is taken to this very salutary provision in the 
Bill. In the Heport of the Royal Commission we find that objectioD was 
tHJiell that there should be no politicalpreRsure on t.he Central Board. The 
words are: 

"Banks, and especially banks of issue, should be free from polit ical prffiSUI't' anll 
shonlrl he oonductl'd solely on lines of prudent finance." 

I 1I"k. Hir, if there are 2 or 3 representatives on this Board, will they. bit 
able to exercise all~' politieal pressure on the Central Board even if they 
ha.ppPIl to belong to some political party or other? In the first place it is 
unliknly that oman who is really not intereflted. in agricultm.-e, commerce 
or industllY wm be elected bJ all the provinces. But if this eventuality does 
hn.PP"'fl. even then there win be only 3 persons on the Board and those 3 
perflon/,. cannot he snid to he influencing the Board. in any way. If the 
Honourable the Finance Member had suggested any means by which agri_ 
,..ult.ure is proposed to be represented on the Central Boaro., there would 
have. been no necessity to oppose this amendment. B·ut  as he has not 
suggested any 'means by which the interests of agriculture are to be safe-
guarded, I submit that this clause should remain as it is. I may further 
point out that according to the report, the provision laid down was that i~ 
would not only be proper but desira.ble that the Govemment should nominate 
a small minorih of members on the Central Board. The recommendation 
was that there ~hould be only' A. small minority nominated by the Govern-
ment. But if this clause is deleted, the Government will not have a minority 
by' nomination but a majority. If the Government are going to have 
the lion's share ,by nomination, I would submit, Sir, that at least the 
persons who will b~ a.£feeted· by this currency and exchange problem should 
have some voice' on this Board.. With these words, Sir. I oppose the 
am(,ndment moved. 

Xl. President: The quelltion iii: 

"That in clause 8. sub-clause 1 (I) be omitted." 
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The Assembly divided: 
AYE8-50. 

Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Ahmad, Khan Bahadur Nasir.ud.din. 
Alexander, Mr. William. 
Allison, Mr. F. W. 
Anwar·ul·Azim Mr 
Ashrafulldin Ahmad, Khan Bahadur 

Nawabzada Sayid. 
Ayangar, Mr. V. K. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Basil. 
Bray, Sir Denys. 
Chatterjee, Revd. J. C. 
Chatterji, Rai Bahadur B. M. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Couper, Mr. T. 
Courtenay, Mr. R. H. 
Crawford, Colonel J. D. 
Crerar. The Honourable Mr. J. 
Dalal, 'Sardar Sir Bomanji. 
Ghuznavi, Mr. A. H. 
Gidney, Lieut. ·ColonelH. A. J. 
Graham, Mr. L. 
Hussain Shah, Sayyed. 
Jowahir Singh, Sardar Bahadur 

Sardar. 

Keane, Mr. M. 
Lamb, Mr. W. S. 
Lindsay, 8'r Darcy. 
Mitchell, Mr. D. G. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Mohammad Ismail Khan, Haji 

Chaudhury. 
Moore, Mr, Arthur. 
Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. C. 
Rao, Mr. V. Pandurang. 
Roy, Mr. K. C. 
Roy, Mr. S. N. 

Sams, Mr. H. A. 
Sassoon, Sir Victor. 
Shah Nawaz, Mian Mohammad. 
Shamaldhari Lall, Mr. 
Shillidy, Mr. J. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. Gawan. 
Willson. Sir Walter. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

NOES-49. 
Ayyangar, Mr. M. S. Basha. 
Bhargava, Pandit. Thakur Das. 
Chaman Lall, Diwan. 
Chetty, Mr. R. K. Shanmukham. 
Das, Mr. B. 
DaB, Pandit NJakantha. 
Dutt, Mr. Amar Nath. 
Goswam:, Mr. T. C. . 
Haji, Mr. Sarabhai Nemchand. 
Ismail Khan, Mr. 
Iswar Saran, Munshi. 
Iyengar, Mr. A. Rangaswami. 
Iyengar, Mr. S. Srinivasa. 
Jamnadass, Seth. 
layakar, Mr. M. R. 
. Jinnah, Mr. M. A. 
Jogiah, Mr. Varahagiri Venkata. 
Joshi, Mr. N. M. 
Kartar S'mgh, Sardar. 
Kelkar. Mr. N.· C. 
Kidwai', Mr. Rafi Ahmad. 
Kunzru, P.andit Hir.day Nath: 
Lahiri ChaudJmry, Mr. Dhlrendra 

Kanta. 
. Lajpat Rai, Lala. 

Malaviya, Pandit Madan Mohan. 

The motion was adopted. 

Mehta, Mr. J amnadas M. 
Misra; Mr. Dwarka Prasad. 
Mitra, Mr. Satyendra Chandra. 
Moonje. Dr. B. S. 
Mukhtar Singh, Mr. 
Murtuza Saheb Bahadur,' Manlvi. 

Sayyid. 
Neogy, Mr. K. C. 
Pandya, Mr. idy~. Sagar. 
Purshotamdas Thakurdas, Sir. 
Rang Behari Lal, Lala. 
Ranga Iyer, Mr. C. S. 
Rao, Mr.' G. Sarvotham. 
Sarda, Rai Sahib Harbilas. 
Sarfaraz Hussain Khan, Khan 

Bahadur . 
Shafee, Maulvi Mohammad. 
Siadiqi. Mr. Abdnl Qadir. 
Singh, "Kumar Rananjaya. 
Singh, Mr. Narayan Prasad. 
Singh, l".fr. Ram Narayan. 
Sinha, Kumar Cfanganand. 
Sinha, Mr. R. P. 
Sinha, Mr. Siddheswar. 

Yakub. Maulvi Muhammad . 
Yusuf Imam, Mr. 

• 
'rhe Assemblv then adjoumed for Lunch till Twenty Minutes to Three 

of t.heClock. . . .' 
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The Assembl,y re-assembled after Lunch at Twenty Minutes to Three, 
·of the Clock, Mr. President in the Chair. 

Kr. lIukhtar Singh: Sir, I do not move my amendment.* 

Mr. Vidya Sag&r Pandya (Madras: Indian Commerce): Sir, I beg to 
Tnove the amendment that stands in m'y name and which runs .RS follows: 

"Add the following new clause (h) after clause (g) in clause 8 (1) of the Bill : 

• Each Director, other than the Governor, Deputy Governor and the Director 
nominated by the Governor General under clause (g) of sub-section (1) 
shall be entitled to such remuneration by way of salary or otherwise as 
may be fixed by the Legislative Assembly '." 

Tfhe object of my amendment is to supply the omission in the Bill. .If you 
look into the Acts of the Reserve Banks of other countries, such as the 
Reserve Bank of South Africa or of the Comm'Onwealth Bank of Australia 
or t.he American Federal Reserve Bank of the United States of A'nerica, 
you will generally find that in the Acts or the Regulations passed under 
the Acts a provision is made that the Directors shall receive n certain 
amount of remuneration for the trouble of attending to the duties and 
responsibilities of the Bank. Take, for instance, the Reserve Bank Act of 
the Commonwealth Bank of Australia. In clause 13(.2) of this Act it is 
stated that: 

"Each Director other than the Governor shall be entitled to remuneration by way 
-of salary at the rate of £600 per annum or. if he is the Chairman of Directors, 
£1,000 per annum, and each member of the Loudon Board shall be entitled to such 
remuneration as is fixed by the Governor General on the recommendation of the 
'Board of Directors." . 

'Similarly, if we look at the Regulation of the South African Reserve Bank 
Act we find there stated that: 

-. The Directors shall be paid out of the funds of the Bank by way of remunera-
tion such sum as shall from time to time be determined by the Board with the ap-
proval of the Treasury." 

-Coming to the American Federal Reserve Bank we find that the Board 
consists of 8 members. The Secretary of the Treasury and the Controlle'!' 
of Currency are ex-officio members and there are 6 other memosI's, who 
are all appointed by' the President of the United States by and with the 
11.rlvice and consent of the Senate. The members are whole-time men and 
each receives an annual salary of $12,000 together with travelling expenses. 
'fhe Controller of Currency gets $7,000 besides his usual office salary. 
They are liable to be removed by the President, who can appoint their 
successors with the advice and consent of the Senate. The Federnl Board 
makes a full report of the Bank's operations to the Senate of the House 
of Representatives which is printed for the inTonnation of the Congress. 
It is with that object that I bave suggested in my amendment that the 

*"To clause 8 (1) e(g) add the following proviso: 
'Provided that the allowances of all the Directors other than the Governor 

and the DepntyGovemor s4aU be such as ~ay he fixed by the Governor 
General in Council but ahall not exceed RB. 100 <for each Director per 
day for such days at the Director attends the meeting of the Bovd.' .. 
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Directors shall be entitled to such remuneration by wav of salan' or other-
wise as may be fixed by the Legislative Assembly'. The object is t.h:lt the 
work of the Bank should come under the review of the Legislature annually 
:!lnd it will be for them to put in the Budget such Rmount as they think 
the Directors deserve for the work thnt they do for the Bank. In Ihis 
'connection, I may say that in England, th~ banks are run by Dircetors 
who are amply compensated for their trouMe. Even the five big banks 
allow a sum ;f £40,000 or £80,000 per year or even mOore to he distributed 
among the Directors for t,he work they do. Taking into considera(;ion the 
heavy responsibilities and duties which are laid upon the Directors to 
manage the affairs of the Bank and a Iso the fact thnt t·he Board of Directors 
is going to be elected by people coming from all parti> of India, from Cllpe 
Comorin to Kashmir and from Calcutta to Karachi, you cannot expect 
those people to work wit,hout remuneration. It. is no use giving them fres 
per meeting, for every meeting they will attend they will have to srend 1() 
or 12 days so that they mnv be able to attend to the work of the com-
mittees .. I feel sure that there will be a number of committees to heln 
the Governor in the discharge of his duties rond it is just possible we mny 
'have to' ask some of the Directors to stay for a onsid~rably long time. 

It may be said that und~r, tbe rules the Bill gives certain power!! for 
'the framing of regulations. Ciaiise47(S) (c) Rays: 

"In particular and without prejudice to the generality of the foregoing provision, 
'such regtilationll may proVide for all or any Of the following matters, namely: 

(e) the const.itution and management of st&ff' and superannuation funds fOl' the 
officers and servants of the Bank. " 

'The Directors do not come under the head of "officers" nor do they '~me 

under the head of "servants" of th~ Barik. It may also be pointed Ollt 
·that clause 40 says: 
"After making provision for bad and doubtful debts, depreCiation in assets, con-

·tributions.to staff and superannuation funds, and such other contingencies as are usually 
prlividlid . fot .by bankers, one"half of the annual profits of the Bank shall be allocated 
'to 8 Reserve Fund .  ,  .  " 

It might be urged that it will come under the category of the itl'Tns hir~h 

are usually allowed by banking concerns. I may sny thnt 1'10 far aR the 
joint stock companies and such other concerns are concerned, it iil not 
open to the Directors to vote l n~' sums to themselves. They cannot pvcn 
vote to themselves the amount for travelling allowance. Ro, unleg'! some 
provision is made to compensate the Directors for th£> work the~- do. it 
will not be possible to expect them to attend to their duties properh'. 1t 
will certainly create It sense of res onsibilit~  among the Directors if th£>.\' 
'are paid out of the funds of the Bank and. they will properly r1iKehnJ'ge 
t.heir duties; otherwiRe, as has been in the case of se'\"erai of the bonk,. 
which have failed, the Directors will not attend to. their duties properly. 
The Managing Director or the Managers have th<lir own way of doing 
things with the result that the tragedy of the fRilure of several of the in-
stitutionshas occurred. I think I have marle Ollt a cleRr CRf;" for slluph" 
ing this omission in the Bill and I hope the Government will accept the 
ameniIment. '  • 

]ft. v. X: Mavamudha Ay&ilgal' (Finance Department.: Xorninatell 
Officinl): Sir, the first thing Government did in orafting the Bill now I)efore 
the House was to consider what WBS important and should be provirlNl for 

r. 2 
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in the Statute and what was sub ... diary and should be provided for in the 
bye-laws. Mr. Pandya seems to think this is a case of omission, and that 
clause 47 does not provide for this. I would refer him to sub-clause (1) of 
lau~e 4i, which reads: 

" The Board may, wit.h the previous .sanction of the Governor General in Council, 
make regulations consistent with this Act to provide for all matters for which provision 
is necessary or convenient for the purpose of giving effect to the provisions of this-
Act." • 
It is intended that all these minor mattel'S should more conveniently 
be put ~n the Regulations of the Bank and not be provided in the body of 
Statute. 

Mr. Pandya was referring to the salary of the Directors. It is not the 
intention to have Directors doing whole-time duties. I,therefore, oppose 
the amendment .. 

1Ir. President: The question is: 
"That the. -[(>llowing amendment be made: 
'Add the 'following new Clause (h) after clause (g) in clause 8 (1) 01 the Bill : 

-'Each Director; 'other ,than the Governor, Deputy Governor and the Director' 
nominated by the Governor General under clause (g) of sub-section (1) shall 
be entitled to such - remuneration by'- way' of salary 01' otherwise as may 
be fixed by the Legislative -Assembly .0" • 

The motion was negatived. 
111'. Vidya Sagar Pandya: Sir, I beg to move the following amendment:_ 

"After clause 8 (1) (Ii) of the Bill add a new sub-clause (1) as under: 
'Each Director, Governor, Deputy Governor and Auditor shall, before entering 

upon his duties or exercising any powers under this Act, make before the 
Justice of· the Peace or other authorised officer a declaration of fidelity and 
secrecy in the prescribed form'." 

As soon as the Reserve Bank Bill was published, .1 sent copie" of it 
to the Reserve Bank of South Africa and also to the Reserve Bank of the 
Commonwealth of Australia, and I asked them, in the light of their work-
ing, if they could make any suggestions, and among the minor suggestions· 
they made they said they did not see any provision for the Directors and 
Auditor to sign a d~ laration of secrecy. In every banking institution such 
declaration was necessary, and perhaps my friend, the Honourable }\,Ir. Ara-
vamudha, Ayanga.r, will again urge that it is a small and' minor matter which-
is provided for in the all-embracing clause 47. All the sins of omissions 
and commissions will be included there, but, as suoh a declaration is con-
tained in the Acts of the other Reserve Banks in other parts of the world,_ 
I think it is necessary that transaotions of the Bank should be kept strictly 
confidential, and I therefore urge this amendment. In fact in some of the 
articles of Joint Stock Banks in England it is provided .that if any Director 
in any way lets out 'secrets or any transactions o~ the Bank, he will be 
disqualified as nDirector' and vacate his soot .. I therefore. urge tItis n!nend-
in'ent for t,he acceptahce of the House. 

JIr. V. X. Aravamudha Ayangar: Sir, I am sorry I have to Oppose this-
atnimdment. 'The Currency Commission' in Pl!ragraph 1&.:1 of their Report 
recommendet t,hat:' 

" "The Governors, officers and employees of the bank shall- be obliged· to maintain-
secrecy in regard- to the affai!s of the baJlk and its customers, ~nd ~y person contra:ven-
ing this provjsi,on shall he ha~le to a heavy, penalty, fine ~. lm~~lsonment,. or both .... 
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We considered the question whether it was necessary to include this 
-in the Statute and came to the conclusion that, in· accordance with the 
practice of our banks, it would be better to leave it to the bank to deal 
with such offences by dismissing the officer rather than put in a. provision 
of this sort in this Bill. The proposa.l comes most appropriately from the 
Honourable Member who had in his possession the other day a document 
which he had no right to possess. I put it to the House that it is con-
venient and desirable that_ such a provision should not be put in the Bill. 

lIr. Vidp Sagar Pandya: Sir, as a personal explanation I should like 
to say a few words. The Honourable Member has accused me of circu-
lating- a certain paper. I may ,inform the House that the lEtter which I 
have circulated to my friends was issued to some of my friends by the 
Finance Department before it was even adopted in the form of the Bill. 
I got the letter from one of the gentlemen who consulted me and asked 
-my opinion of the new Bill which was going to be adopted on the lines of 
that letter, and I am SOrry that he should Meuse me of it when the 
Finance Department itself' sent the circular to more than one Member 
and consulted them in the matter. 

The motion was negatived. 
1Ir. L. Graham (Secretary, LegJ.slative Department): Sir, ansmg 

out of the decisions reached by the House this morning OD clauses (e) 
and (f) of sub-clause (1) of clause 8, I should like, with your permission, 
to move three consequential amendments. The first of these consequential 
.amendments is: 

"That clause (g) of sub-clause (1) of clause 8 be re-Iettered as clause (e)." 

Perhaps at would be most convenient if these amendments are put 
-separately. 

The motion was adopted. 
Mr. L. Graham: My second consequential ~mendment, Sir, is t-o _the 

-effect that: 
"In sub-clause (3) of cl&use 8, for the words and letters 'clauses (b), (e) and (f)' the 

word and letter 'clause (b)' be substituted." 

Mr. A. Rangaswami Iyengar: I wonder if Mr. Graham thinks these 
·consequential amendments are of any consequence. hi~ :renumbering 
seems to me to ~ entirely futile. 

The motion was adopted. 

JIr. L. Graham: The third consequential amendment is the following: 
"That in sub-clause W of clause 8, for the letter '(g)' the letter 'Ie)' be substituted." 

The motion was adopted. 

''!'he Honourable Sir Basil Blackett: Sir, perhaps you wiII allow me ,m 
the personal question which has just been raised, of which I do 

"3 P.M. not wish to make much; to say that I am entirely ignorant 
of the authority for the Honourable ember'~ statement that the docu-
ment to which _ he referred was circulated by the Finance Department or 
by myself at any time, because I do not tloJnk that was the case and I 
-certainly was not responsible for doing it. Secondly, I would ask ihe 
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Honourable Member to realise t.hat even if that was so, a document has 
come into his hands marked "confidential" obviously confidentially and 
ought not to be used in this House. 

Sir, I rise to move amendment ~o. 36 that stands in m .... name: 

"After suh-clause (I) of clause 8, the following sub-clause he inserted, namely: 

'(2) If the Governor or Deputy Governol' is by infirmity or otherwise rendered 
incapable of executing his duties 01' is absent on leave or otherwise in 
circumstances not im'olving the vacation of his appointment, the Governor 
General in Council may appoint another person to officiate for him; such 
persoll _may be an officer of the Bank notwithstanding an~ hin  contained 
in clause (c) of section 7'; 

and suh-ciaUlses (2). (.1) and (4) of this clause be re-numbered (;1), Wand (5), res-
/pectively. " 

The purpose of this amendment is really explained  by the wording 
of it. As the Governor and the Deputy Governor are appointed for a 
fixed pedod of 5 years it is necesssary to provide for officiating appoim;-
ments in cases of leave, illness, accident, etc., and the Governor should 
ciearly be able to employ officers and emplo:vees of the Reserve BfWk to 
officiate. Without this power they would be precluded from officiating, 
which is a natural thing for them to do when there is a tem ora~- vacanr·.y 
in the Bank. 

Sir, I move. 

¥to VWJ:a SlIrIar ,andya: Sir, may I make a personal explanati·m, 
again. 

1Ir. ~esident  Order, order_ I cannot allow repeated personal h~

nations across the table. 

The motion was adopted. 

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan): 
Sir ; .... '1 move: 

"That for clause 8 (III) substitute the following: 

'(2) After the first fi,'e years mentioned in clause (a) the Governor General in-
Council shall appoint tne Governor and Deputy Governor on the recom-
mendation made by the Board in this behalf'." 

You will be pleased to see, Sir, that this \.mendment seeks to place the 
power of selecting a Governor or Deputy Governor after the expiry of the 
5 years in the hands of the Board instead of an the ~ds of the Gover-
nor General in CouneiL It has been said times out of number bv the 
Honourable the Finance Member and other gentlemen who have' been 
proposing that all politicfll pressure should be eliminated so far as Direc· 
tors are concerned that in the matter of the Reserve Bank Bill the Gov-
• ernment are anxious that all political control may be eliminated. I will 
just. refer the House to the speech made by the Honourabe t·he Finance 
Member on the 29th August 1927_ He then said: 

'It would be IJ:bsolutely contrary to my whole notion of the Bank that .the Govern-
ment should exel'ClBe any control whatsoeyer oyer the Bank. That is the fundamental 
principle on which the proposal is based.' -

In quoting the Finance Member I have this in view, that I want to 
insist t.hat his notion in regard to the electorate for the Directorate should 
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be the same ns in regard to the selection of the Deputy Governor 'lnd 
thp Governor. I mnintain that tht, Governor Gent'ral in Councilor n·nY 
power which eventually selects the Governor and' the Deputy o ern~r 
will he> exercising It very potent influence over the oli ~' O)f the Rest'rve 
Bank nnd if this power is vested in the Governor General in Council he 
will be exercising that influence, that political influence about which tilt' 
Finnnce l\fl'mber is so nuxions that it should not be exercised by the 
Gf)Vt.'rnment at nIl. Therefore I Hm only >mpplementing the efforts of the 
HOllourabll' tIlt' Finance Memllt.'r nnd testing his word, whether he rl'a!ly 
means that the Government will not exercise anv influence whatsoever over 
tht.' Rmk .• Se ondl~  since this Board would b'e a body which would nnt 
he l"l'f;ponsible to tlw Governor Gt.·neral in Council and it would be a bod,"J 
respousiblt.· to itself, it is but propt.·r that the Board should have the lnst 
word so far as the appointu\('nt of the Governor and the Deputy GovenlOr 
i:; concerned. The Governor and the Deputy Governor would be bette~' 

controlled by the Board because the... would understand thR.t their np-
pointment and, as provided in a furiher clause of the Bill, their removal 
aisr, is a matter which wHl be ent.irelv within the discretion of the Board. 
I would therefore submit that this aJ-i-Iendment should be accepted by the 
Government itself on that very principle nbout which the Government 
has been leading Ul'l to believe they are so anxious,-that t.hey are not 
going to exercise. any sori, of influence whatsoever so far ao; this Bank 
i!" concerned. With these words, Sir, I commend this motion to the 
House. 

The Honourable Sir Basil Blackett: SIr, I am grateful to the. Honour-
ahle ~ ember for the assistance which he is trying to give me in getting this 
Bill through. . It is a new phenomenon to-day from him and I desire at 
onee to recognise it and thank him for it. I am sorry, however, that I 
cannot follow him to the length of supporting his amendment. The reJa.-
tioll between the Board and the Governor General is a question which 
WE: have discussed at some considerable length. Our desire is to get a,l 
independent Board duly responsible for the work that it does and feeling 
its res onsibilit~ , and that certnin members of it containing among 
others a minorit~' we hope nominated by the Governor General in CouneiI 
for fixed periods who we may be f;ure from the da,te of their nomination 
will not be controlled bv the Governor General in Council 01' in anv way 
thE' crentures of the Government, which is, I think, what the Honourabl'J" 
Member fears. The arrangement is a ver.v careful division of function". 
Before appointing any Governor or Deputy Governor other than the first, 
the Governor General shall consider any recommendations made bv the 
Board in this behalf. That puts, I t,hi~ , the onu;; JURt where it should 
lie.' There is neither complete power on the part, of the Government to' 
appoint anybody it like!; without considering t.he recommendat.ion of the· 
Board. nor complete power of the Board to ignore the views of the Gov-
ernment as regards the appointmE'nt of the executive. The arrangement 
which is now proposed takes a a~' complete Government control in the 
matter of appointment. That, I think, if the Honourable Member will 
studv the Statutes of the variou!' Central ~ s of the world, is an 
m a~ ement which ;is usual, lthon~h I beliE'vE' it doE'S exist. in thE' case 
of the Bank of England, wherE' the Board is n Board which co-opts 
it!"E'If. itf;elf perpetuating itself without any interierencp from anybod~ .. 
ontf;ide. But, enerall~' speaking, the arrangement that has been foulld 
tc work best bv the rest of the world ;is this eombination under whieh 
H P Governor Genera:! in Council appoints on the recommpndation of the 



~06 LEGISLATIVE ASSEMBLY. [8TH FEB. 1928. 

[Sir Basil Blackett.] 
Doard, and I submit that on the whole that is 8. better arrangement than 
the one desired by the Honourable Member. 

Sir, I oppose the amendment. 

The motion was negatived. 
Xr. Vidya sagar Pandya: Sir, I beg to move: 

" That in sub-clause (3) of clause B of the Bill, for the word 'five' the word 'three' 
.be substituted." • 

Being 'l new bank it would not be good to make this appointment for 
a longer period than three years and it. is with this object that I want to 
reduce thf' period of their first appointment. 

Hr. V. X. Aravamudha Ayangar: Sir, under sub-clallse (3) in the Bill 
as reported by the Joint Con!mittee, the Director:il electd under clauses 
(c) and (d) of sub-section (1) .shall hold office for a period of five years and 
the Directors nominated under clause (b), etc., shall hold office for a period 
of three years, but any' Director shall be eligible for renomination or re-
.election. The result of my friend Mr. Vidya Sagar Pandya's amendment 
will be that all the DIrectors WIll go out at the same time and it is quite 
possible that the Board will consist wholly of new men who will not be con-
versant with the working of the Bank. In the interests of continuity of 
policy in the Bank it is necessary to have some Directors appointed for 
five years. 

I oppose the amendment. 

The'motion was negatived. 
Mr. Vidya Sagar Pandya: I might make another fruitless attempt and 

~o e my amendment ..... . 
Kr. President: The Honourable Member does not wish to move it? 

Mr. Vidya Sagar Pa.ndya: I beg to move it, Sir. The amendment is: 
,"That after c1a.use 8 of the Bill insert a new c1a.use 8A as under: 

'8A. The Governor, the Deputy Governor or a Director shall be deemed to ha.ve 
Omce of Governor, Deputy Governor or Direct- vacated his office if 

or how vaca.ted. 
(1) being the Governor or the Deputy Governor he enga.ges, during his term of 

office in any pa.id employment outside the duties of his office; 
(2) he becomes insolvent or bankrupt or suspends pa.yment or compounds witli his 

creditors; -
(3) being a Dil'ector, he absents himself (except on leave granted by the Govel'Dor 

General in Council) from all meetings of the Board held during two con-
secutive months, or du,ing any three months in any period of twelve 

_ months; 
(4) he becomes permanently incapable of performing his duties; or 
(5) if by notice in writing to the Bank he resigns his office.' ',' 

The clauses contained in my amendment are generally found in the Acts 
of Reserve Banks of other countries_ For instance sub-clause (1) here is 
section 15(e) of the Commonwealth of Australia Act No. 2 is similar to 
section 15(b) of the Commonwealth of Australia Act. Similarly there is 
a clause in the South African Bank Regulation No_ 62(a). Item (3) is 

exactly sub-clJj.use (e) of section 15 of the Commonwealth of Australia Act; 
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item (4) corresponds to No. (d) of section 15 (0) of the South African 
Regulation No. 62 (b) and item (5) is the same as the South African Regula-
tion No. 60. It reads as under: 

".A Director may retire from his office upon his giving one month's notice in writing 
of his intention to do 80 and such resignation shall take effect upon the expiration of 
such notice or earlier acceptance by the Board." 

Why I am very keen about this amendment is that the Directors, as in 
the case of the Imperial Bank of India, are not quite regular in their 
attendance; and in order that there may be continuity in the policy and 
control of th8 Board, it is necessary that a certain number of Directors should 
always be present at the meetings. It is with that object that I have 
brought this amendment-particularly. item (3), that if a Director absents 
himself from all meetings of the Board held during two consecutive months, 
or during any three months in any period of twelve months-and the other 
clauses are generally incorporated in the objects of joint stock companies and 
Banks. I think in order to ensure attendance of the Directors and not 
make merely a very small quorum and leave the business in the hands of 
the Managing Governor and the Deputy Governors it is necessary to have 
this amendment. I commend the amendment to the House. 

The Honourable Sir Basil Blackett: Sir. I hope the Honourable Member 
will believe that I am quite serious when I say that I think we are all 
grateful to· him for the trouble he has taken in trying to help us see this 
Bill put in proper order. If unfortunately we have to oppose everyone 

.or nearly every one of his amendments, he will realise it is because he 
is perhaps taking an endue interest in theminutire of the Bill. T cannot 
I am afraid agree to this amendment for two reasons: First of all, it 
provides for things which can much better be provided for in the Regulations 
and which there is every intention of providing for in the Regulations. 
Secondly, it provides for these things in a way in which I do not think the 
-Government would be able to support the Honourable Member. He 8eems 
to have a conception of the Director of. a bank as being iii whole time servant 
of the bank. That is not my conception of a director's functions, and in 
those circumstances some of the provisions which he proposes to apply to 
the Directors would be inapplicable. Sir, I must oppose this amendment, 
unless the Honourable Member prefers to withdraw .it. 

)[r. Vidya Sag'&r Pandya: As an assurance has been given by the Hon· 
ourable the Finance Member that the matters contained in m7 amendment 
will be provided in the Regulations. I ask leave to withdraw the amend-
ment as suggested by the Honourable the Finance Member. 

The motion was, by leave of the Assembly, withdrawn. 
Mr. President: The question is: 

"That clause 8, as amended, do stand part of the Bill." 

Mr. Jamnadas )[.Mehta (Bombay City: Non-Muhammadan Urban): I 
am afraid, Sir. with the deletion of t\"I-o important sub-clauses from clause 
E, the Roul of the Bill is gone. The Bill is hereafter a lifeless thing not worth 
two brass buttons to the country although the o~,emment are free to carry 
on this futile and ar i .~l discussion on their own responsibility. Clause 8, 
with the two sub-clausCl5 which were introduced bv the Joint Select Com-
mittee, ga.ve life a.nd reality to the control which"' the Board of Directors 
would exercise over this Bank. The na.tion a~, associated with that control; 
now without that associhtion the Bank will inevitably drift under alien 
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heels. As has been pointed out again and again, unless the control of 
this great Bank is in national hands, i.e., in the hands of the elected repre· 
sentatives of the people, the essence of the Bill is gone. Sir Basil Blackett 
was assuring the coulllr,t times without number that he had no mind to hal'e 
a pugilistic fight over the Bill and that he would not like to put the Bill 
through unless it had the preponderant support and agreement of the House. 
If he really ever meant what he said, when he iterated and reiterated this 
promise, if he wus earnest in his statements, he must have seen to·day 
that the fight has been u ilisl ~ from beginning to end, and that it has 
been by a hair's breadth that he has escaped and that too by-accident." If 
he feels that there is a preponderant agreelllent in the House over this 
proposal, then he is wt'l('ome tc that fond delusion. But, as a matter of 
fact, if he proceeds further with the Bill, he will be guilty before the world 
of breach of solemn pl'omises repeatedly made. My friend Mr. Graham 
said the other day that we had seen the last of the Bill. He must now 
be realising, 8ir, how dangerous it is to prophesy until you know ...... 

Mr. L. Graham: My prophesy was conditional on the new Bill being 
proceeded with ...... 

llr . . ~ •. Mehta: But that is by the way. I feel, Sir, that this 
House must make a protest against the improper imputation on the bona 
fide8 ~nd the capacity of the Members which is implied in the omission of 
the two sub-clauses. I am not going into that great controversy regarding 
politicians against business men. I take it, Sir, that even thoae Honour-
able Members who talked so much of a business Board only m'eant that 
the Board must consist of men who would be businesslike and methodical. 
We all agree to that proposition; but, Sir, a businesslike and methodical 
way of doing things is not the monopoly of business men only. Not only 
that; I can prove the contrary from' the working of the Bbmbay Municipal' 
Corporation; there are, on that body, representatives of commercial associa· 
tions who are good for nothing and who are distinguished by their age· 
long silence throughout its proceedings, year after year. Their memher· 
ship is mllrkeil by a complete lack of method or system in the way they 
do or do not do the municipal business of the city; and therefore, I say" 
Sir, that businesslike and methodical habits- are not the monopoly of 
business men but can be found in all walks of life; and it is obvious to 
everybody that in excluding Legislatures from the right to elect Direetors 
to the Bank it was the mechanical majority of the Government whieh 
carried the day against sound comrmm sense. 

Another reason for excluding Legislatures is that there would be political 
pressure from those bodies on the working of the Bank. On the same 
grounds t,h!' Government control on the Bank should also be elimina.ted. 
The Commission agrees. Having said that there should be no Government 
control over the Bank, the Commission was faced with the fact tha.t there 
would be four or five nominees of the Government on the Board and on 
page 38 of its Report, the Commission attempts to run away from its own: 
recommendation: 

"It has heen urged sometimes that all memhers of the Board of a central hank of 
issue should derive their mandates solely from the shareholders, none being nominated 
by Government. hut we consider that in the particular circumstances of India . . • . 
t.he Go ... ernment ,should nominate a small minority" 
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and so forth. Now, Sir, what are these particular circum'stances of India?' 
The principle of central banking is, according to the Commission itself, that 
Government should have no control over the Central Bank; the peculiar 
circumstances of India ilre that its Government is admittedl, a subordinate 
body and has got to dance to t.he tune of an alien agency, so that the peculiar 
circumstances of India would require that thc Government should have 
nothing to do with the nmnagement of the Bank. The particular circum-
stances of India pointed to the necessity of keeping the Government not 
at an arm's length but a mile's length. And yet the Government controls· 
this Bank at e er~' stage. The executive of the 'Rank is wholly in the hand!" 
of the Go .. ernment; Elomc of the other Directors nre the nominees of GO\" 
ernment. Then agRin onc officer of the Finanee Departm'ent is there in 
an anvisory' capacity and of course, our European eolleagues are t.here 
ahrays to help the Government whenever there is a question of policy 01' 
prineiple. So thRt in the matter of control of this Rank the Government, 
Rre flout.ing the aceepten prineiples of centra.! banking and are in e ~in  
themselve!! with 1'.0 much power that the Hank will beeome irt. lnll~' f\ 
department of Government. 

Sir, I Hm sorry to hflve to rf'mind the Roust' that the inclusion .'If Im're 
business men cllnnot bring the miilenimn. When the policy of the Bank 
is being framed behinn closed door!! nnd as these business men under-
stand what that policy means in terms of cash, it, is some of them·--these 
independent business men-who, will make an honest million out ')f theil." 
knowledge of the inner affairs and not the politician; the poor fellow would 
simply go there and honestly give his opinion. And yet it is these businesFo 
men "'ho are to be trusted exclusively with the Directorate. 

Then, Sir, it has been claimed that after this Bill passes there ",;11 be 
no (toverll111'ent interference in the matter of currency.· Well, Sir, a 
high authority has explained whnt interference and non-interference means. 
There was H discussion in London on the Report of the Roval Commission 
in December 1926 when Sir Jam"es Brunynte, K.C.S.I., ·C.LE., I.C.S., 
once It Member of the Secretary of State for India'R Council, was HIe 
principal speaker, and he said tiiat under the ReRerve Bank, the currency 
and credit of the country will be administered with perfect detilC'hment 
from political interests, i.e., to quote his own words, t,he Bank will be 
"secured from day to day interference of the executive. but ultimatelv of 
course, subordinate to th~ high policy of the State". S~ that the so- r~ let  
independence means immunity only from the Qay to day interference in the 
administration of the Bnnk's affairs which GOyernUient could not, even 
if they would, exercise, but ultimately of course the Bank will be Rub-
orninate to "the high polic:,- of the State". And what is "the high oli ~' 
of the State" in this ountr~'  The high policy of the State is so notorious 
no,,- that hornly much time need be wasted in speaking of it. The high 
policy of the Rtote is known all over India and the recent har1:als tell ~'ou 
what the people think of that high policy. The bigh policy of the State if; 
to regard the people of thiR country as its penn anent slaves. to look upon 
this countrv as a vaFot estate, to re~ard it as the ro ert.~' of the BritiRh 
people nnd to exploit it for ever Rnd ever until the people of India cnn by the 
strength of their own united efforts make it im"possible. ThiR iR the high 
purpose and policy of the Rtate in this countr:v Rnn Sir JnmeR Brunyate 
SayFo thnt, tbiR Bank ann this so-called inoependent Directorate will be 
ultimntely Rubordinate to the high policy of the Rtnte. After thiR, is an~' 
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[Mr. Jamnadas M. Mehta.] 
thing more needed to show that this Bill no longer deserves any serious 
consideration and that the life has gone out of it? With the creation of the 
shadow Board as now decided there will come into existence a st,ate of 
affairs which I will now point out. To-day, Sir, whatever may be the 
rights and wrongs of the currency policy-and they are' all wrongs practically 
-the country has got at least one right: it can always protest, it can always 
point out evils. It. can always show up manipulations and mism'anagement, 
it can expose scandals in the management of India's currency. It can show 
up the party responsible and pin down that responsibility on .certain in-
·dividuals and officers. After this Bank comes into force, with this 
Directorate, even that right will disappear. If, in future there is an undue 
inflation of currency and prices are soaring high and poor people 'll'C suffer-
ing immense hardships, on account of inability to make both ends nlpet, 
if you come here and complain, those benches will say: "We have nothing 
-to do with it, it is an independent Bank, we are not concerned with its 
policy". If on the contrary, there is that great disease of deBation from 
which India ha!\ been suffering, which crushes industrie!\ and paralyses 
all initiative and enterprise, if trade and industries are stricken with 1\ 

slump, if unemployment is heavy, no questions will be answered in thiR 
House because forsooth this bank is an independent bank. If an immense 
amount of silver is sold in spite of solemn assurances tQ the country and if 
we complain of its undesirability, if we point out that it will reduce the 
value of the holdings of the poor, nobody in this House will get an answer 

-because again that is a private affair of the Bank itself. In this and a. 
thousand other ways the currency policy of the country will be carried 
on not by this ostensible shadow Board of the Central Bank but through 
them by the real masters of India-the IJondon financiers; and yet there 
will be no one answerable on the Boor of the House to the people of thi!\ 
. country. That is why, Sir, I say that this Bill, deprived of the associa-
tion on the Board of its Directors of the duly elMted representatives of 
the peopJe, is absolutely worthless and we have no further use for t,his 
measure. 

Sir, in conclusion, I protest against the insult which the passing of this 
dause means to the House, the insinuation made against its capacity and 
_good faith by the deletion of the two sub-clauses; it means' that we, the 
legislators, the chosen representatives of the people, could not be trusted 
to bring to bear a non-political outlook on business matters. This is the 
upshot of the deletion of the two clauses, and I 'ask Honourable Members 
whether they wish to allow this insinuation to go unchallenged, Let us not 
,-ote for our own condemnation and let the whole responsibility for ;nsulting 
us rest with this Governm'ent. -Without national control this Rill is not 
worth two brass buttons. Sir, I oppose this m'Otion. 

)[r. B. C. ltelkar: Sir, I jQin my voice with that of Mr. Jamnadas 
Ml'hta, in opposing this whole clause. And my reason simply is' thi" , 
that, in my opinion, to use an engineering phrase, clause 8 was the ke,v-
-{«one of the whole structure of the Bill from the point of view of control. 
'1'hat keystone has now been removed and by that keystone I mean the 
-control of the Legislature, the supreme Legislature and the provincial 
Legisla.ture, upon the administration of the Bank. Now, the Finance 
Member need not have cared for our sen'timents in this matter, but he 
-should have cared at least for his own reputat,ion as the inte1!igent author 

, 
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of a Bill like this, and especially vi8 a via the proclamation he made from: 
the house-tops about freeing this Bank from the control of the State. 
E'01 after the deletion of thest' two clauses, what is the concrete positi':lll '! 
' ~ have here 1\ Directorate of about 10 out of whom 5 are nominated 
by the Governor Genern-l himself, 4 go to the mercantile community ,tnd 
/me alone goes to the Co-operative Banks. And the control of the Legis-
Inture is removed. There is no representation given to the great 'I.gri-
cultural community in the country; no representation given to the trad-. 
ing omn~l ity in the country, especially in the mufassil. And we are 
asked in nil seriommess to make over this huge concern to a body COD-
stituted like this, a slip shod and lop sided body constituted 
like thif; and II bod.v in which Government influence peeps' in at ever,V 
point, through every door and window. Then again, as we have it just 
now, there is a very irresponsible element introduced in this Bill owing 
10 the fnct. that the Governor and the Deputy Governor are to be nomi-
nated by the Governor General.. Of course that means either accepting 
or not accepting the advice of the Board in the matter. Now, this is a 
er~- dangprous element of irresponsihility. Here are so. many Directol'S 
wh0 ought to 'be responsible for the administration of the Bank, a very 
huge and big concern in ,,-hich the viLlI ints-rests of the country are in-
volved. The whole economic life of the couiltry is to be hunded over t'l 
the adminil'ltrlltion of this Bank, and vet here" t,he administrators them-
f-E'lves ha.ve not the option to appoint 'their' own Governor, which means 
their own executive officer. Here you see. exactly a repetit.ion of thnt 
fallacy which is being committed in the other departments of Govern-
ment" nnmely, in Local Self-Government especially, where we see for in-
stance the Bomba.y Corporation is not given the right to appoint its own 
eXElmtive officer. Now a thing like that makes for irresponsibility altoge-
ther. The Directors are not to have their own executive officer, for the 
Governor General, as I 'Said, under cover pulls the strings of administra· 
tim: and ,the-w,ires of political mischief from every quarter. I think we 
"hrlUld be making ourselves a laughing stock to the whole world if this 
rnutilnted Bill were given consent to to-dn~-. Therefore, I oppose this 
clanse. 

Mr. President: The question is: 
"That· clause 8, as amended, do stand part of the Bill." 

The Assembl~' divided: 

(After the votes' had be('n recorded and before the result of the divi-
"ion ,,-m; announced.) 
Mr. President: The complaint I have received is that Mr, Abdul Matin 

Chaudhury whm he first went into the lobby had declined to ,"ote hnt 
has since changed his mind and wishes to vote in the "Noes" 10bby and 
IS not allowed to do so. Is he here? 

Maulvi Muham.m.&d Yakub: He is here. 

Mr. President: I should like to know what are the facts. 
Maulvi Abdul Matin Ohaudhury: I want to vote with the "Noes." 

Mr. President: Did you say that you did not want to vote whel,1 you 
first entered the lobby? 
Maulvi Abdul Matin' Chaudhary: I did, Sir. 

Mr President: As this has happened before the result is announced" 
T il ~  Mr. Abdul Matin Ohaudhury to vote . for the "Noes. ,. 
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AYES-49. 

Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Ahmad, Khan Bahadur Nasir·ud-din. 
Alexander, Mr. William. • 
Allison, Mr. F. W. 
Anwar-ul-Azim, Mr. 
Ashrafuddin Ahmad, Khan Bahadur 

Nawabzada Sayid. 
Ayangar, Mr. "V:" ·K. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The' Honourable Sir a~il. 
Bray, Sir Denys. 
-Chatterjee, Revd. J. C. 
Chatterji, Rai Bahadul' B. M. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
-Cosgrave, Mr. 'V. A. 
Couper, Mr. T. 
Courtenay, Mr. R. H. 
-Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Dalal, Sardar Sir Bomanji. 
Ghuznavi. Mr. A. H. 
Gidney, Lieut. -Colonel H. A. J;. 

oGrahaffi, Mr. L . 
.Jowahir Singh, Sardar Bahadur 

Sardar. 

Keane, Mr. M. 
Lamb, Mr. W. S. 
Lindsay, S:r Darcy. 
Mitchell, Mr. D. G. 
Mitra, The Honourable Sir Bhupendra 

N"th. • . 
Moore, Mr. Arthur. 
Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. C. 
Rao, Mr. V. Pandurang. 
RGy, Mr. K. C. 
Roy, Mr. S. N. "-
Sams, Mr. H. A. 
Sassoon, Sir Victor. 
Shah Nawaz, Mian Mohammad. 
Shamaldliari Lall, Mr. 
Shillidy, Mr. J. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. Gawan. 
Willson, Sir Walter. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 
Zulfiqar Ali Khan, Nawab Sir. 

NOES-50. 

Abdul Matin <lhaudhury, Maulvi. 
Ayyangar, Mr. M. S. Sesha.. 
Bhargava, Pandit Thakur Das. 
Chaman Lall, Diwan. 
Chetty. Mr. R. K. Shanmukham. 
Das, Mr. B. 
Das, Pandit N:lakantha. 
Dutt, Mr. Amar Nath. 
Goswami, Mr. T. C. 
Haji, Mr. Sarabhai Nemchand. 
Ismail Khan, Mr. 
Iswar Saran, Munshi. 
Iyengar, Mr. A. Rangaswam;. 
Iyengar, Mr. S. Srinivasa. 
Jayakar, Mr. M. R. 
Jinnah, Mr. M. A. 
Jogiah, Mr. Varahagiri Venkata.. 
Karlar Singh, Sardar. 
Kelkar. Mr. N. C. 
Kidwa.i, Mr. Rafi Ahmad. 
Kunzru Pandit Hirdav Nath. 
Lahiri 'Chaudhury, Mr. Dhirendra 

Kanta.. 
Lajpat Bai. LaJa. 
Malaviva, Pandit Madan "Mohan. 
Mehta," Mr. Jamnadas M. 
Misra, Mr .. Dwarka Prasad. 

'The motion was nega.tived. 

Mitra, Mr. Satyendra Chandra 
Moonje, Dr. B. S. . 
Mukhtar Singh, Mr. 
Murtuza Saheb Bahadur Maulvi 

Sayyid. ' 
Neogy, Mr. K. C. 
Pandya, Mr. VidIa Sagar. 
Purshotamdas Thafurdas, Sir. 
Rafique, Mr. Muhammad. 
Rahimtulla, Mr. Fazal Ibrahim. 
Rang Behari LaI, Lala. 
Ranga Iyer, Mr. C. S. 
Rao, Mr. G. Sarvotham. 
Sarda, Rai Sahib Harbilas. 
Sarfaraz Hussain Khan, Khan 

Baha.dur. 
Shafee, Maulvi Mohammad. 
Siddiqi. Mr. Abdul Qadir. 
Singh, - um~r Ran·aniaya. 
Singh, Mr. Narayan rasad~ 
Singh, Mr. Ram Naravan. 
Sinha, Kumar Ganganand. 
S:nha, Mr. R. P. 
Sinha. Mr. Sid<lheswar. 

Yalmb. Maulvi Muhammad. 
Tumf Imam, Mr. 



THE GOLD STANDARD AND RESERYE BANK OF ~ A DILL. 213 

Mr. President: The question is: 
"That clause 9 do stand part of the Bill." 
The Honourable Sir Basil Blackett: I desire to ask "You in the circum-

stances not to proceed with the Bill to-dav in wew of 'the fact that Gov-
ernment desire to reconsider their position and consider whEther in vi",w 
of the voting jt does not show that the House does not desire to have a 
Heserve Bank at all. 

The Assethbly then adjourned till Elevell of the Clock Oil 'l'hllrsday, the 
'9th February, 1928, 
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